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Title: Discussion on the Bihar Reorganisation Bill, 2000. (Bill Passed)

MR. SPEAKER: Now, we come to item no. 8, Shri L.K. Advani to move Bihar Reorganisation Bill, 2000 for
consideration and passing.
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Sub-rule (4) of Rule 65 says:

"The Speaker may disallow a notice of a Bill in case the Bill does not comply with the requirement of sub-
rule (2) of this rule, or rule 69 or 70."

Sir, Rule 69 (1) says:

"A Bill involving expenditure shall be accompanied by a financial memorandum which shall invite
particular attention to the clauses involving expenditure and shall also give an estimate of the recurring
and non-recurring expenditure involved in case the Bill is passed into law."
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SHRI BASU DEB ACHARIA (BANKURA): Sir, the Financial Memorandum does not contain the package which was
approved by the Bihar State Assembly. The Resolution contains the package also.

MR. SPEAKER: Shri Basu Deb Acharia, anyway you are participating in the debate. At the time of discussion, you
can raise all these things.

SHRI BASU DEB ACHARIA : Sir, it also involves the expenditure to be incurred on that package. Therefore, my
suggestion is, this is a very important Bill, and it should not be brought in this way. It should be referred either to a



Standing Committee or to a Select Committee.
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THE MINISTER OF HOME AFFIRS (SHRI L.K. ADVANI): Sir, in legislation of this kind, a Financial Memorandum is
a must under the rules. In fact, if the Financial Memorandum had not been there or had been improper, then the Bill
itself would not have been allowed to be introduced, what to say of taking it up for consideration.

SHRI BASU DEB ACHARIA : Sir, we raised this objection at that point of time also.
MR. SPEAKER: The Chair heard your point at that time.

SHRI L.K. ADVANI : Sir, reference was made to some special package suggested by the Bihar Assembly. | can only
say that all these States' Reorganisation Bills till now have had a financial memorandum approximately of the same
kind that has been included in this. In this particular case, the Government of India regarded as an imperative that
when Jharkhand is constituted, we should give special care to the State of Bihar as it remains. Therefore, for the
first time, the Statement of Objects and Reasons states that:

"The Government has set up a Unit in the Planning Commission under the direct charge of the Deputy
Chairman, Planning Commission to deal exclusively with matters relating to the development of the rest of
Bihar consequent upon the formation of the State of Jharkhand. "

This exclusive attention given to the rest of Bihar is for the first time in the history of the States reorganisation and,
therefore, | think, insofar as the technical objection is concerned you can certainly decide about it and so far as the
substance is concerned, | have mentioned it ...(Interruptions)

SHRI BASU DEB ACHARIA : This is vague...(Interruptions)

MR. SPEAKER: Your point of order could be considered at the time of passing the Bill and not at this stage when
the Minister is seeking to move the Bill for consideration.
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MR. SPEAKER: Shri Yadav, you can raise all these points during the course of the discussion.
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MR. SPEAKER: You can raise all these points during the course of the discussion.
...(Interruptions)

SHRI BASU DEB ACHARIA : Sir, you have not given your ruling on whether this Bill should be referred to the
Standing Committee or not. What is your ruling on this? ...(Interruptions)

MR. SPEAKER: The Bill has already been introduced.
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MR. SPEAKER: Please raise all these matters at the time of discussion.
Now, the hon. Minister.

...(Interruptions)

MR. SPEAKER: Nothing, other than what the hon. Minister is saying, would go on record.
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SHRI BASU DEB ACHARIA : Sir, this is not proper. ...( Interruptions) It would have been better had it been referred
to the Standing Committee ...(Interruptions)

MR. SPEAKER: Shri Yadav, | have already replied to your point of order. Your point of order relates to the passing
of the Bill and not at the consideration stage. You please go through the provisions contained in clause 69(1).

...(Interruptions)
MR. SPEAKER: Motion moved:

"That the Bill to provide for the reorganisation of the existing State of Bihar and for matters connected
therewith, be taken into consideration. "

Now, Amendment No. 1 — Shri Varakala Radhakrishnan.
SHRI VARKALA RADHAKRISHNAN (CHIRAYINKIL): | beg to move:
"That the Bill be circulated for the purpose of eliciting opinion thereon by the 29" December, 2000." (1)
MR. SPEAKER: Amendment No. 2 = Shri Vilas Muttemwar — Not present.
Amendment No. 3 - Dr. Raghuvans Prasad Singh.
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MR. SPEAKER: Amendment No. 4 — Shri Basudeb Acharia.
SHRI BASU DEB ACHARIA (BANKURA) : | beg to move:

"That the Bill to provide for the reorganisation of the existing State of Bihar and for matters connected
therewith, be referred to a Select Committee consisting of 9 members, namely:--

1. Shri Lal Krishna Advani

Shri Ajoy Chakraborty

Shri Sanat Kumar Mandal
Shri Rupchand Pal

Shri Amar Roypradhan

Dr. Raghuvans Prasad Singh
Shri Swadesh Chakraborty
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Shri Hannan Mollah; and
9. Shri Basudeb Acharia
With instructions to report by the first day of the first week of the Budget Session, 2001". (4)
MR. SPEAKER: Now, Amendment No.5 — Shri Prabhat Samantray.



SHRI PRABHAT SAMANTRAY (KENDRAPARA): Sir, | beg to move:

"That the Bill to provide for the reorganisation of the existing State of Bihar and for matters connected
therewith, be referred to a Select Committee consisting of 9 members, namely:-

(1) Shri Prasanna Acharya

(2) Shri Lal Krishna Advani

(3) Shri Bikram Keshari Deo

(4) Shri K.P. Singh Deo

(5) Shri Jagannath Mallik

(6) Shri Jual Oram

(7) Shri Arjun Sethi

(8) Shri Bhartruhari Mahtab; and
(9) Shri Prabhat Samantray

With instructions to report by the last day of the first week of the next Session. " (5)

MR. SPEAKER: Amendment No. 6 — Shri Ramji Lal Suman.
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MR. SPEAKER: Amendment No. 9 - Dr. Prasanna Kumar Patsani.
DR. PRASANNA KUMAR PATASANI (BHUBANESWAR): | beg to move:

"That the Bill to provide for the reorganisation of the existing State of Bihar and for matters
connected therewith, be referred to a Joint Committee of the Houses consisting of 12 members,
8 from this House, namely:--

1. Shri Lal Krishna Advani
2. Shri K.P.Singh Deo
3. Shri Bhartruhari Mahtab



Shri Jagannath Mallick
Shri Jual Oram
Shri Prabhat Samantaray

Shri Arjun Sethi; and
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Shri Prasanna Acharya
And 4 Members from Rajya Sabha;

That in order to constitute a sitting of the Joint Committee the quorum shall be one-third of the
total number of members of the Joint Committee;

That the Committee shall make a report to this House by the last day of the first week of the
next Session;

That in other respects the Rules of Procedure of this House relating to Parliamentary
Committees shall apply with such variations and modifications as the Speaker may make; and

That this House do recommend to Rajya Sabha that Rajya Sabha do join the said Joint
Committee and communicate to this House the names of 4 members to be appointed by Rajya
Sabha to the Joint Committee”. (9)

MR. SPEAKER: Amendment No. 10 — Shri Basudeb Acharia.

[

SHRI BASU DEB ACHARIA (BANKURA): | beg to move:

"That the Bill be circulated for the purpose of eliciting opinion thereon by the 15" November,
2000." (10)

MR. SPEAKER: Amendment No. — 17. Shri K.P.Singh Deo.
SHRI K.P. SINGH DEO (DHENKANAL): | beg to move:

"That the Bill to provide for the reorganisation of the existing State of Bihar and for matters connected
therewith, be referred to a Joint Committee of the Houses consisting of 15 members, 10 from this House,
namely:-

1. Shri Prasanna Acharya
Shri Trilochan Kanungo

Shri Bhartruhari Mahtab

s

Shri Jagannath Mallik

Shri Hannan Mollah

Capt. Jai Narain Prasad Nishad
Shri Rupchand Pal

Smt. Kumudini Patnaik
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Dr. Prasanna Kumar Patasani
10. Shri Prabhat Samantray
And five Members from Rajya Sabha

That in order to constitute a sitting of the Joint Committee the quorum shall be one-third of the



total number of members of the Joint Committee;
That the Committee shall make a report to this House by 16 January, 2001;

That in other respects the Rules of Procedure of this House relating to Parliamentary
Committees shall apply with such variations and modifications as the Speaker may make; and

That this House do recommend to Rajya Sabha that Rajya Sabha do join the said Committee
and communicate to this House the names of 5 members to be appointed by Rajya Sabha to
the Joint Committee. (17)

MR. SPEAKER: Amendment No. 18 = Shri Trilochan Kanungo.
SHRI TRILOCHAN KANUNGO (JAGATSINGHPUR): | beg to move:

"That the Bill to provide for the reorganisation of the existing State of Bihar and for matters
connected therewith, be referred to a Select Committee consisting of 9 members, namely:--

—

. Shri L.K.Advani

Shri Prasanna Acharya
Shri Padmanava Behera
Shri K.P.Singh Deo

Shri Rupchand Pal

Shri Prabhunath Singh
Shri Ramji Lal Suman

Shri Beni Prasad Verma
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Shri Trilochan Kanungo

With instructions to report by the 151" December, 2000." (18)
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MR. DEPUTY-SPEAKER: No running commentary please. It is a very serious matter.

st wigE et (F) : i 2 FFEre s 1@ rEd $@1 Ao & S AT SRS O € U S T 3w € 6 ag & |
AT IR 1 ST SOt | | g8t & Ar A 8§ fER ok sRde o gt i & 8, 9nes &9 g8 9 g gt wd g 8
9 %€ W T80 B AN BT Iorifd W07 3@ b axER Sl @1 21S€] ( @aum)

MR. DEPUTY-SPEAKER: Nothing will go on record except Shri Kariya Munda's speech.
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SHRI P.H. PANDIYAN (TIRUNELVELI): Mr. Deputy-Speaker, Sir, on behalf of the All-India Anna DMK Party, | would
like to make the following submissions about the Bihar Reorganistion Bill, 2000. Yesterday, when the Minister of
Home was replying about the formation of Uttaranchal, he mentioned that the aspirations of the people had been
fulfilled. Now, | would like to ask him what are the aspirations of the common people in this Bill. My feeling is that
the aspirations of the people are: adequate means of livelihood, food, shelter and employment. If we are not able to
satisfy these aspirations, what is the use of forming the new States? Do you mean to say that with the formation of
new States, the aspirations of the people are going to be fulfiled? Do you mean to say that they would get
employment by this amendment? Do you mean to say that the people are going to get food, shelter, employment
and other opportunities in the future. The future is not assured.

About 50 years ago, our late leader Anna had raised a demand for a separate Dravida Nadu. During the Indo-China
war, he gave up that demand. While advocating for that demand, he had said on the floor of Rajya Sabha that
'North' is prospering but 'South' is not prospering. | would like to say that when leaders from Kanyakumari to
Kashmir had the same sense of unity, integrity and sovereignty, why should there be a demand for formation of a
new State? We from the AIADMK Party are of the firm view that if the existing States are administered properly and
if the existing States are able to carry out the constitutional obligations towards the people, that is enough. The
existing States are not able to discharge the constitutional obligation of protecting the lives and properties and
providing the necessities of life. Therefore, | would say that these Bills are a political exercise. On political
considerations, these Bills have been brought forward in this House to satisfy a section of the people. We are
whipping up feelings of fissiparous and divisive tendencies to get these Bills passed.

| do not know about Uttaranchal and Jharkhand except that | read a case about Jharkhand during Shri P.V.
Narasimha Rao's time. That is all. But from Kashmir to Kanyakumari, it belongs to each and every citizen of this
country. Shri Prabhunath Singh said that he was born in the land of Bihar. | also have a feeling that | belong to the
land of his State. The land is one. It is all Indian land. There is no Bihar land or Jharkhand land nor is there Uttar
Pradesh and Tamil Nadu land. All the land belongs to each and every citizen of this country. With that feeling of
integrity, | would say that a senior statesman or politician like the Minister of Home, Shri L.K. Advani, should not
have brought forward these Bills during his time. If these Bills are allowed to be debated and passed, there will be
hundred States in India during the next ten years. India will not remain united. It will be disintegrated. Now, in the
border States, we have problems from Pakistan and China. So, to preserve independence and sovereignty, | would
like to appeal to the Minister of Home that it is not very late and he could withdraw this Bill.

Sir, dividing and sub-dividing of States is not going to strengthen our country. Czechoslovakia or Soviet Russia are
different, their population is different. You have a population of 17 crore in Uttar Pradesh and 10 crore in Bihar.
Why should it be divided? Distance is not a criteria to do that.

Yesterday, the hon. Home Minister said that from one part of Madhya Pradesh to another part of Madhya Pradesh,
it is very difficult to administer. From Kanyakumari if a person is elected as a Member of Parliament, does it mean
that this Parliament should be divided into South and North”? No. We should have a united India. For that united
India, this Bill has no meaning.

At this juncture, | would like to say that we are of the firm view that there should be devolution of powers to States.
There should be equality among States. Yesterday | said this and today | am going to reiterate the same thing.
Even regarding article 370, if article 370 is recognised for Jammu & Kashmir, the same powers and privileges
available under article 370 should be given to all the States. Each State should be independent. Why should there
be a separate Constitution for one State? Why should not a Constitution be adopted for all the States? In the same
way there should be equal consideration in all the States. One State should not be privileged. So, we oppose this
Bihar Reorganisation Bill on these grounds. We do not have anything personal against anybody except attending a
Presiding Officers" Conference in 1985 in Patna, we did not know about the Jharkhand problem. Local problems
should be sorted out in a different way, in a constitutional way and not in this way.

If this division is going to satisfy a section of people, the other States will also demand, the other sections of people
will demand the same things. In Karnataka, in Andhra, they will ask for division...(Interruptions)

SHRI M.V.V.S. MURTHI (VISAKHAPATNAM): We will not ask for it.

SHRI P.H. PANDIYAN : They will not ask, but their children will ask. | would like to say that if this trend continues, in
another ten years there will be hundreds of States and each State will be eaten up by a border foreign country.

SHRI NARESH PUGLIA (CHANDRAPURY): What about the imbalance in development?



SHRI P.H. PANDIYAN : Sir, if this division is going to be a development criteria, do they mean to say that for the last
fifty years we have failed?...(Interruptions) It should not be administrative convenience. If this is administrative
convenience, we should sit in Chennai. The Parliament Session should be conducted in Chennai. Another
Parliament Session should be conducted in Hyderabad, Bangalore. Why in Delhi? ...(Interruptions) Yes, why
should a section of people be deprived of seeing this Parliament...(Interruptions)

MR. DEPUTY-SPEAKER: Shri Paranjape, please let him complete now.

SHRI P.H. PANDIYAN : | would request them not to develop that analogy and not to sow the seeds of division and
sub-division in the minds of generations.

With these words, | oppose this Bill on these grounds.

SHRI TRILOCHAN KANUNGO (JAGATSINGHPUR): Mr. Deputy-Speaker Sir, | am going to speak in Oriya. | have
given a notice to that effect. | am sure the interpretation has already been made...(Interruptions)

SHRI PRIYA RANJAN DASMUNSI (RAIGANJ): Sir, | have also given a notice to speak in Bengali. | hope it will be
taken care of.

MR. DEPUTY-SPEAKER: Yes.
1540 hours (Shri P.H. Pandiyan in the Chair)

SHRI TRILOCHAN KANUNGO (JAGATSINGHPUR): Those who love me and want to hear my views, | would
request them to kindly put on the earphones.

* Mr Speaker, Sir, | do not intend to oppose the formation of Jharkhand State. | had made it very clear at the
introduction of Bihar Reorganisation Bill. Sir, Jharkhand is part of Bihar State and a portion in that was taken away
from Orissa. | am referring to Seraikela and Kharsuen which were under the feudatory States in Orissa and which
were never in Bihar. If you look at the political situation and administrative system at that time you will feel and
realise how hastily and in unjust manner Seraikela and Kharsuan were kept under the administrative control of
Chhotanagpur which subsequently formed part of Bihar.

Sir, | am not saying about entire Singhbhum. | am not saying about other Oriya speaking areas in Chhatisgarh of
Madhya Pradesh or Ichhapuram of Andhra Pradesh where lakhs of Oriyas are living. | am only saying about
Seraikela and Kharsuan. Some wily politician at that time hastily took the steps to keep Seraikela and Kharsuan in
Bihar which were in Orissa. Whatever great they may be but these two Oriya speaking areas remained in Bihar as
a result of their hasty decision. The Oriyas living in different parts of India and the entire world feel for their brothers
and sisters of Seraikela and feel that a great injustice has been done to them. The Centre took these areas on 6%

of May, 1948 and brought them under the administrative control of Bihar on 18™ May that year. Thus Seraikela and
Kharasuan remained in Bihar by the hasty decision of a few politicians who were at the helm of affairs at that time.
Seraikela Subdivision, Kharasuan Police Station and Kudheikela Gram Panchayats were in Orissa. Under pressure
one may not express but every Oriya feels that Seraikela and Kharsuan were taken away from Orissa by Congress
Government. These two areas merged with Bihar on 18" May, 1948 for a temporary period. After that no attempt
was made to fransfer back these two areas to Orissa. Then the Government of Orissa asked the Centre as to
* Translation of the speech

Originally, delivered in Oriya.

why these areas which were first taken over by the Centre and subsequently kept with Bihar were not given back to
Orissa. Then the Government of India was to set up a tribunal. It was said that a tribunal would be set up, headed
by a Judge of Bombay High Court. But actually the tribunal was not set up. Then in 1953 Botish sat on fast for the
creation of separate State of Andhra Pradesh. As a result of that the next day Madras was divided into two States
and a separate State of Andhra Pradesh was formed on the basis of language. After that the State Reorganisation
Committee was set up to recommend the reorganisation of States on the basis of language. The State
Reorganisation Committee was set up in 1953 to demarcate the boundaries of each State. Mr Fazal Ali was a
member of the Commission. It was expected that justice will be given to Orissa and the boundary of the State will be
clearly demarcated with inclusion of Seraikela and Kharsuan. But it is regrettable that Mr Fazal Ali did not interfere
in the matter since he was a Governor of both Bihar and Orissa. Thus the matter was kept pending. In the absence
of any decision of State Reorganisation Committee the political leaders at that time continue to keep a small part in
Bihar without caring for the sentiments of people in those areas and also the feeling of the people in Orissa. Sir, we
have been raising this issue in different forum since this issue is very much agitating us. But it is a tragedy that
nobody care to listen to us. Sir, when | was elected to this august House, | was very much hopeful that this is an
appropriate forum where | will raise this issue and this House will facilitate the re-merger of Seraikela and Kharsuan



with Orissa. We will get justice from the Government we are the partner of NDA Government. So, the Government
will give us back the small areas, i.e., the Oriya speaking areas. Seraikela and Kharsuan. Majority of people there
are Oriyas and then comes Bengalis and rest are other Hindustanis till today. | would like to say that nobody is
taking any interest for the Oriyas residing in Seraikela and Kharsuan. The people who do not get any employment
there comes to Orissa. There the jobs are reserved for them. There is one Shri Debi Prasad Bagchi who is a
Secretary of Government of India and he is from Orissa cadre. His father comes from that area. He went to Orissa
and started working there.

Sir, why are you ringing the Bill? You are not able to follow what | am saying. Had you used the earphone you could
have followed something. Sir, if anybody asked Shri Devi Prasad Bagchi today, he will say that he is Oriya and
belongs to Orissa.

SHRI M.V.V.S. MURTHI : Mr Chairman, Sir, please wear your earphone.
MR CHAIRMAN : Please conclude. There are so many speakers.

SHRI TRILOCHAN KANUNGO: Please listen to me. | will be speaking only for two or three minutes more. | will not
speak more than that.

So, Sir, our only demand is that the Seraikela and Kharsuan should be given back to Orissa. Sir, | felt very happy
when the Hon'ble Home Minister stated the other day while replying to the debate on the reorganisation of Uttar
Pradesh Bill that the pros and cons in each of these Bills will be reconsidered after the formation of these new
States. The matter will be referred to the Law Department for reconsideration. He further stated that he will review
the administrative set up and then he will come back to us. In that connection, | would like to say and hope that the
Hon'ble Minister will study the real situation in Seraikela and Kharsuan and keeping in mind their genuine problems
he will reconsider the re-merger of these areas in Orissa and for that he will come back to the House.

Sir, Orissa is a peaceful State and Oriyas are also peace loving people. They have never revolted against the
Centre. They do not want the division of any State. But they want their brothers and sisters of Seraikela and
Kharsuan should stay with them. If Seraikela and Kharsuan re-merged in Orissa, Jharkhand State will not lose
anything. Bihar would not have lost anything. So, my demand is that Seraikela and Kharsuan should be given back
to us. Bihar had committed a historical mistake. History is taking revenge against that State today. | am not happy
for that.

SHRI PRIYA RANJAN DASMUNSI : Can the Hon. Home Minister understand Oriya? Unless he wears the
earphone, he cannot hear the translation.

SHRI TRILOCHAN KANUNGO: My friend, Shri Priya Ranjan Dasmunsi is definitely understanding all the words of
mine.

MR CHAIRMAN: Please conclude.

SHRI TRILOCHAN KANUNGO: Sir, Bihar is getting divided today. History will take revenge against Bihar. If not
they, their children will face the revenge. It is going to happen in the case of Bihar today. In 1948, when the
Seraikela and Kharsuan were transferred to Bihar the then ruler of Seraikela had already signed in the Instrument
of Accession.

MR CHAIRMAN: Shri Ramiji Lal Suman.
There are so many members. Please conclude.

SHRI TRILOCHAN KANUNGO: Oriya speaking people will feel frustrated and neglected. They were neglected in
the past. | would like to request for another thing to the Hon'ble Minister.

MR CHAIRMAN: Your time is over. Hon. Member Shri Ramji Lal Suman.

Kindly take your seat.

SHRI TRILOCHAN KANUNGO: One more minute.

MR CHAIRMAN: Shri Ramji Lal Suman. If you are not speaking | will call another member.
SHRI TRILOCHAN KANUNGO: There should be no time limit.

MR CHAIRMAN: Conclude and finish. That is not the way to pressure the Chair. (Interruptions) There is no



recommendation in Parliament. Sit down.
SHRI TRILOCHAN KANUNGO: One minute.

Sir, my point is Seraikela and Kharsuen were two feudatory States. Their relations are occupying some seats in
both the sides of this House. If you ask them they will say how the people of Seraikela are living today. Their culture
is similar like Oriyas. Orissa is a State where there is no caste conflict or differences between SC/ST or any other
communities. The tribal have become Chief Minister thrice in that State. Orissa is one State where there is no clash
between castes. But you have separated them by segregating the Oriya speaking areas. There is no provision for
proper education for those people in those areas. They come to Orissa for jobs. Therefore | appeal to the
Government to reconsider the re-merger of Seraikela and Kharsuan with Orissa and conclude my speech.
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MR. CHAIRMAN: The Minister of Home Affairs is going to make a statement. Shri Tilakdhari Prasad Singh, you
please resume your seat. Mr. Minister, are you ready?

THE MINISTER OF HOME AFFAIRS (SHRI L.K. ADVANI): Perhaps, copies of the statement are not available. |
have got a copy with me. Sir, if you permit, | can read it later on.

MR. CHAIRMAN: Let him complete his speech. Then, you can make the statement.
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* SHRI PRIYA RANJAN DASMUNSI (RAIGANJ): Mr Chairman, Sir, | want to speak in Bengali. This is for the first
time | am speaking in my mother tongue.

Mr Chairman, Sir, | was waiting for this day since long. In 1973 when | went to Ranchi for the first time as the
President of Youth Congress, the Congress leader from Bihar Shri Gyan Ranjan was with me. The people | met for
the first time were all adivasi youths. They told me only one thing and that was, "You have come to speak about
Youth Congress. Please listen to our mental agony. That we are a part of India, that we were a party to our struggle
for freedom. Our leader Birasa Munda was a soldier in freedom struggle. Our leaders Sidhu Kanu fought for
liberation struggle, these facts have been confined in the pages of history only. But where is our identity? Is our



identity today confined to only as a Minister or an MLA through quota? What is our future in the whole region of
Vananchal or Jharkhand? Mr Chairman, Sir, | could not give any reply that day. | just came back with bowed head. |
asked in my heart that Gandhiji alone cannot have the full credit for free India, or for that matter, the credit does not
go only to Rajendra Pasad or Jaya Prakash Narayan. If some Birasa Mundas, some Sidhu Kanus were not there, or
if some Santhal struggles for independence, were not fought, it would not have been possible for us to drive away
the British very easily and achieve independence. That day | realised in my heart that we have to give these people
their rights someday. So even before my party had evolved any opinion about Jharkhand agitation when it
originated, | felt in my heart that they have a right to agitate and long live their struggle. Today | am very happy that
the Government, the Congress and the House and others are supporting the cause for a separate statehood for
Jharkhand. | never feel that the country is divided if any agitation based on language, social or cultural heritage or
even alongwith economic burden is recognised and a separate State is formed. | just feel the opposite. | feel in this
*a€|..* Translation of the speech
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present scenario in India, if somebody express their desire to be in India but wants recognition on cultural, social,
political or against economic discrimination and urge for separate identity then | feel by granting recognition to their
desires, the process of democracy is strengthened. If that aspiration is suppressed by force then democracy is
never strengthened. This is what | feel. | am surprised that some Hon'ble Members are arguing that by forming the
separate States, the country will be divided. These very members assert in their party meetings that in the name of
strong Centre if all the power is concentrated in the Centre, then democracy is at peril. They only speak about
decentralisation of power and again they are the one who feel devolution of power is unfortunate for the State. | do
not find any logic in this argument. We must understand today that the desires for separate identity based on
language, culture and some political freedom cannot be curbed by force. This will weaken the process of
democracy. | am going to utter the name of person who is very much known to all of us. During our first day of
independence struggle Rabindra Nath sang a song at Swadeshi Mela in Calcutta. | remember that song -

Thousands and thousands of mind
All culture identity should be tied with one knot.

That is what he meant by unity in diversity. This is the tune of India. If Nagaland feels today that as Naga | too have
my own language, my own dress, my own identity. | want a separate State to preserve my identity, there is nothing
wrong in their demand. Today if after endless exploitation and long struggle, the adivasis have achieved success
by having separate Jharkhand, then the House with all humility should grant their long cherished desire without any
discussion and honour their fighting spirit. We cannot suppress their desire, their urge for separate identity by force.
This desire to have identity of their own is complicated but very natural. We must understand this. | do not want to
speak against anybody. Many members have raised the question that creation of different States will divide the
unity of our country. Why it will divide the country? (Interruptions)

Mr Bwiswmuthiary, | am with you for Bodoland. But first let me speak on this Bill first. Today | will very humbly
submit before you. When Mahatma Gandhi went to Champaran to attend peasant struggle, when Indian National
Congress was counting the days of struggle for independence what did Congress say at the meeting of Tripuri
Congress in 19247 It spoke of Chattisgadh. What did Congress say at the meeting of Benaras Congress? What did
Congress say during division of Bengal? When Gokhle stopped it what did the Indian National Congress say? It
said — Today the demand of the people of India is not just food or hunger but recognition for their culture, language,
social values. We should not backtrack on this question of respect for culture, language and heritage. If needed
Constitution has to be amended not only once or twice but 60 or 70 times. This is what Jawahar Lal Nehru also
said. At the outset we had States based on language. But later on we found out that it is not only language, there
are other aspects also which must be considered, which must be honoured. Our respected leader Mulayam Singh
said that creation of small States is not good for our country. But as Chief Minister of Uttar Pradesh you passed the
Bill for Uttarakhand in your Assembly. That day you knew that the State is divided. Why did you pass Bill then?
Because you knew that you have to respect the feelings of the people of the hills. There was nothing wrong or
unjust in that. And | feel although belated the decision of creating the separate State of Jharkhand is very
appropriate. Democracy will not be weak by this decision. | know that the demands of the people of North Bihar are
just. The people of Bihar have sacrificed so much for the independence of our country. Bihar's contribution to our
freedom struggle is immense. What Bihar has contributed cannot be surpassed by others. | remember the 42
movement. As a student we had to study the Quit India Movement of 1942. We all know what Bihar has contributed
to get independence from the Biritish. It is not only Gandhiji's Champaran, or Dr Rajendra Prasad or Jay Prakash
Narayan, there is not a single district in Bihar which has not sacrificed hundreds of people in our freedom struggle
against the British. If Chapra, Bhagalpur, Mujaffarpur today say that we are penniless, helpless, | will definitely
plead for them and urge the Central Government to appoint a Committee so as to look into and help them in their
economic crisis. | have no objection to that. But if somebody argues against the creation of Jharkhand saying they



have so much of menganese, | would say these are natural resources. One can find gold in the sand of
Subarnarekha river and these are all natural resources. Nature has given them underground coal. Nobody has
brought coal from underground. Nature has given them other mineral resources also. They have Subarnarekha
river Shon river has originated from Jharkhand. Ganga is flowing by the side of Raj Mahal and Saheb Ganj. What
they do not have? If the nature is so bountiful there it is no use feeling jealous about their resources. If North Bihar
lacks these natural resources, there is other mean to get these things. There is scientific method and with the help
of science and other means we can renovate North Bihar. | am not against the demands of members from North
Bihar. But we must admit that people arguing that creation of small States will disrupt the unity of our country are
totally wrong. We do not realise how we are causing pain by this kind of argument. | do not want to say anything
regarding cast and creed. But | am sorry to say that a feeling has been created among some sections of the society,
the Dalits, the Adibasis, the backward people that independence has been achieved by all. But opportunity of
power to rule has been achieved by only some particular cast, some particular class, some particular community
and by some particular people. We cannot heal or stop their agony by oratory only. Mere lip service or fruitless
oratory is not the remedy to heal their pain, to redress their grievances. The remedy lies by fulfilling their desire to
have some identity — cultural, social, linguistic and against economic discrimination and to have a small State of
their own within democratic framework. If the House fails to provide this much space to the urge of these people
then democracy cannot survive. So | feel — open the window. Let free air come. If you have just a room with a single
window and you make all the people sit in that room assuring that all of us are here but allowing a selected few to
sit near that single window and breath fresh air, keeping the rest of the windows shut, this cannot go on for ever.

Mr Chairman, Sir, through you | would like to convey why voice has been raised in Bidharva against discrimination.
Why voice is raised in North Bengal? | am not in favour of dividing any State. | do not want that the State should be
divided. But | am sorry to say that the place from where | come is the place where some areas of Bihar were
included in Bengal during the reorganisation of Bengal and Bihar in 1953. Singhbhum from Mah Bhum went to
Bihar while Purulia came to Bengal. People both from Purulia and Singhbhum sing Tushu songs. There is no
difference in culture. But the agony was terrific because of this transfer. The place | came from as an MP is the
place where some pockets have been transferred from Bihar like Chakulia, Kishangunj and the villages adjoining
Kishangunj. Here the culture is Surjapuri and Surjapuri language holds a special place. Also there is respect for
Urdu language. If we cannot allow them to study Urdu language or if we do not respect Surjapuri language and
claim we the Bengalis, the son of zamindar or people from higher cast, have the final word to say cannot sustain.
This chauvinism cannot continue. Days are changing. We must accord recognition to the realities. Today the
slogan raised in North Bengal is very dangerous. They say that they have a language called Rajbansi. The SCs in
our area are known as Rajbansis like Ray, Sarkar, Chowdhury, Sinha, Burman. | have grown up with them since
childhood. They have their festivals, their own language. They have raised the slogan in the name of Kantapuri that
their language Rajbansi should be given recognition and honour. In North Bengal University, this language is not
taught and will never be taught. Jalpaiguri is the most populous district. Most of the seats here are reserved for the
Dalits. Rajbansis have most of the seats. They demanded that they want the Circuit Bench of High Court. It was not
a very big demand. This was sanctioned by Calcutta High Court. West Bengal Government also agreed. But after
Mr Jethmalani's visit, there was some twist and now | hear that what will be the outcome, nobody knows. Should we
belittle people in this manner? The people who have demanded Kamtapuri have never taken to arms. They are the
most peace loving people of North Bengal. They have never used guns in their life. Today they are speaking about
guns. They are speaking about guns because North Bengal has been discriminated against in various plans.
Nothing has been done for the developmental schemes in North Bengal. Discriminatory attitude towards North
Bengal has turned it into a backward State. The people have grudge because of discrimination. Today even when
we speak about unity, we cannot shut their voice. | demand the Prime Minister if you do not take any special
measure for North Bengal through proper planning by publishing while paper then fires will flare up and | do not
have any power to stop that fire. Today while participating in the debate on Jharkhand, why | am warning the
government. This is what the adivasis there have disclosed to me. They are not from Jharkhand. They are adivasis
from North Bengal from Tapan Thana. They came to me and said, Priva Babu, you are an MP from our Bengal.
Don't try to stop the formation of Jharkhand. We are with you people and will remain with you. But if people there
get recognition, do not try to scuttle that recognition. Why they have said like that? Because it is a message. They
feel that somebody should take up their cause also. They should also have some identity somewhere. Mr
Chairman, Sir, that is why today | am mentioning their cause. We should not discuss their cause with a narrow
mind. | am not against what has been said about Karaikela and | know there is need for reconsideration on some
point. We cannot strengthen democracy by giving pain to somebody. But it is true that INC has supported the Bill
not due to any political compulsion. INC has supported this demand because Jawahar Lal Nehru said in the
Conference of INC — Congress should go forward step by step in the democracy of India by assessing the cultural,
social, political demands of the people. Congress should not suppress anything by force. That is why Congress
though a party is also a platform. That is why the Congress was called the movement of the people. How many
people know the name of Birasa Munda? How many names are known to those who study Indian history? Mahatma
Gandhi is surely known. Jawahar Lal Nehru, Jay Prakash Narayan and some more like K.\, Malavya, Madan
Mohan Malavya, Govinda Ballav Panth, Lala Lajpat Rai. These names are known and should be known because



they are all memorable persons. But is the responsibility of knowing the name of Birasa Munda solely lies with the
adivasis? Is it not the responsibility of the country to let people know the name of Birasa Munda? What a historical
struggle he fought! When the Hindu zamindars, Muslim zamindars used to oil the British, the adivasi Santhals
fought against the British in Santhal revolution. They understood that this country belongs to them not to the British.
We have to proceed on the basis of this historical fact. That is why, Sir, | feel that we should not fight for the
introduction and discussion of this Bill to form Jharkhand. We should not fight at least on this Bill. | have great
respect for many things among my leftist friends — the CPM. | will request them to look at the sky and see the sun is
rising. People have awakened. People will no longer remain in dogma or theory. They demand respect and honour
for their dress, their language, their surroundings, their consciousness, their intelligence, their understanding, their
soul, their sorrow. Their urge is to have recognition for all these aspects. If we do not listen to their urge and forcibly
do not want to listen, then we are committing a great blunder.

Mr Chairman, Sir, | come from a very small district. The name of that district was West Dinajpur. | ask my leftist
friends that you have only said to divide the small district into two for decentralisation of power. The two districts are
North and South. Why have you said that? Because that was the people's demand. At that time you felt that to be
correct. But now you feel the case of Jharkhand is not proper. But | feel this is not improper. | feel that if any State
after a peaceful discussion in the Assembly without resorting to violence through gun bomb or any other means and
arrive at consensus for formation of a separate State, then that decision must be welcome and recognised. | am
raising this because | come from North Bengal. | am not speaking about West Bengal. You will be surprised to know
that new born baby is drowned due to flood in North Bengal. Because of lack of shelter that post-natal mother
cannot have any place and provide some relief. Why there is no shelter? Shelter was sanctioned by Planning
Commission but it was not constructed. Today they have awakened. Today they are asking for their dues. | have
told our Prime Minister that you do not know from where the storm is originating. But it is coming.*

| tell you hon. Finance Minister, a storm is coming from North Bengal. The Rajbongshi community would be
compelled to take guns if you do not address the issue of planning through a White Paper.
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Rajivji went to Darjeeling. There was not a single person although Prime Minister Rajiv Gandhi went. Jyoti Basu
went and there was nobody. Police were standing under the shadow of the trees. Rajiv Gandhi told me Priya we
cannot apply our law here. We have to follow what they have in their mind. We must give them something. They
must get their respect and their rights. We have to realise today these things. Why Himachal Pradesh was created?
Why Haryana was created? Why Punjab was created? Why Mizoram was created? Why not Jharkhand be
created? Why not Bidharva be created? | feel that if we have more States, the unity of India will be preserved. But if
we try to control and suppress people's urge for more freedom by means of force, military, army or police. India
cannot remain united. That is why | want to support the creation of Jharkhand. | remember that person our Minister
Kartic Orang who is no more who used to speak with his limited effort about the people of Jharkhand. Jaipal Singh
who is also no more spoke about the formation of Jharkhand. | respect the struggle for Jharkhand. | respect all their
political leaders. | know the pain of North Bihar.

| have spoken about your Bodoland. | am not against formation of Bodoland. But | must advise you to shun the path
of violence and gun and try to achieve your goal through non-violence and satyagraha. The struggle of Jharkhand
did not follow violent means. They have not taken to arms. They have not kidnapped anybody and murdered. They
have not destructed train or other public property by bomb blast. They have shown patience.

About Orissa also | feel that Orissa has been deprived in this regard. It is not proper.

Mr Chairman, Sir, | shall take just one minute. | must make people understand what | want to say. In the 2nd
Conference of INC, Atul Prasad approached Rabindra Nath for a song in Bengali for the delegates. Rabindra Nath
replied that how could he sing a song in Bengali which would not be understood by the delegates from all over
India. Atul Prasad asked him to sing such a Bengali song with words which could be understood by everybody.
Rabindra Nath composed a song and the words of that song were understood by all the delegates from all over
India. | quote a few lines from that song —

Ayioe bhubano mano mohini,
Ayi nirmalo surjo karojjolo dharani,
Janako Janani Janani.

Neelo sindhu jalo dhanto charonotalo,



Anilo bikampito shyamalo anchalo,
Shubhro tusar Kiritini.

All the delegates said that they understood the meaning of nirmalo, janani, bhuban, mohini, tusar. That was how
Rabindra Nath composed the song. If we have honest purpose we can unite all. But if we have some dubious
purpose we fail. That is why Congress support the State of Jharkhand. Congress thanks the struggle of the
adivasis of Vananchal. | will also say if my party someday come to power and form the Government, | will try to have
the Chief Minister of Jharkhand from amongst the adivasis. Their symbol should be established from them only.

Saying this after supporting the Bill, | conclude my speech.
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SHRI BHARTRUHARI MAHTAB (CUTTACK): Mr. Chairman, Sir, | have given a notice that | will also be speaking in
between in Oriya.

Firstly 1 would like to draw the attention of my friends who are sitting here on my left. The NDA Government has
brought this Bihar Reorganisation Bill. | have my friends who are sitting on this side. Prof. Dukha Bhagat is here.
Behan Abha Mahto is here. Shri Karia Munda is here. A very close friend, Shri Salkhan Murmu is also here. | would
like to draw the attention of this House that it was Shri Murmu who raised it in the Ranchi High Court when the
Jharkhand issue had been totally relegated to the background and a direction was given. He is a resident of
Mayurbhanj of Orissa. A number of people have agitated for the cause of Jharkhand and | have full sympathy and
support for it. There is no doubt about it.

Biju Janata Dal is not against the creation of Jharkhand. Repeatedly, one of my colleagues, Shri Prasanna
Acharya, at the time of introduction of this Bill, had categorically stated that our Party, a member of NDA, is not
against the formation of Jharkhand State. That is why, in the NDA manifesto, it was clearly mentioned about the
formation of Vananchal in Bihar, Chhattisgarh in Madhya Pradesh, and Uttaranchal in Uttar Pradesh, and it was
also mentioned by no less a person than the President of this country. But when this Bill was being prepared, was it
discussed among the NDA constituents? | want to make it very clear. | am not mentioning about the Cabinet. Was it
discussed with BJD? It was not done.

Anumber of questions have arisen in this House as to why you did not raise it for the last 45 years and why you are
raising it now.

One of my colleagues had clearly mentioned it during the introduction of this Bill that there was no scope to raise
this issue. Where was the forum? After 1956, after the State Reorganisation Commission's report was accepted by
a Congress Government, where was the scope? Where could we, the people of Orissa, have raised this issue?
Where could the people of Saraikela and Kharswan have raised this issue? There was no forum. Aforum has been
created now by the introduction of this Bill. That is why, we have given certain amendments with a request to this
august House that you please send it to a Select Committee for reconsideration.

| want to ask my friends sitting on my left. | will come to my friends sitting on my right later on. Everybody knows that
Orissa is being run by us. It is a coalition Ministry. BJP is there as its partner participating in the administration. BJD
is heading that Ministry. The Cabinet took a decision. Both the BJP and BJD have said that they will strive to get
Saraikela and Kharswan. An all-party meeting was conducted in Bhubaneshwar. In that meeting, the Congress was
there; the BJP was there; the BJD was there; and the Communists were there. They passed a unanimous
Resolution that they would strive for Saraikela and Kharswan. Later on, the Orissa Legislative Assembly has
passed a unanimous Resolution. That Resolution was given to the hon. Home Minister by two Cabinets Ministers of
the Centre, one MoS and a State Unit President of BJP.

But | was totally taken aback when no mention was made about this Memorandum, or perhaps, the Home Minister
thought it fit not to mention at the time of introduction. Where is the scope? You did not discuss it in the NDA. Why
did you allow the people of your Party to pass a Resolution there in the Cabinet, in the all-party meeting and in the
Assembly? Here, as we all know, as the constituent of NDA, we are piloting this Bill.

Now | come to the friends sitting on my right. The Congress Government in 1948 and 1949 took a decision that
Saraikela and Kharswan are integral part of Singhbhum. If at all Saraikela and Kharswan are to be given to Orissa,
then the whole of Singhbhum should go. In 1953, when the SRC was formed, a number of petitions were given.
Before that, in the Constituent Assembly also, a number of petitions were given. In 1956, the Chairman of that
Committee, Justice Faizal Ali clearly made a note that he would not be a party to this decision. This was the past
history, dating back to some 50 years. | was not born then. A number of my friends sitting here in this House were
not born then. But still then we keep close to our heart the betrayal of 1949 and 1956.

| would remind this House about a little bit of history. Ashoka had conquered Kalinga some 2000 years
back. But that was also avenged after 300 years of that conquer.

| would also remind my friends that when Sardar Patel was heading the Home Ministry — it was called the Ministry
of States - at the time of amalgamation of the Princely States he mentioned :

"Centuries ago, it was the proud privilege of Challenge to arouse awakening in a great monarch, who
became in course of time not only a great and wise sovereign and suzerain, but also a great guide, friend
and philosopher of his people. Few had dreamt and none had imagined that it would from the same land



that will start revolutionary change which would achieve for India the same measure of unity and strength
and security which India had obtained under the distinguished ruler, Ask."

After 53 years of Independence what has happened in Saraikela and Kharswan? My friend Shri Kanungo has
narrated some difficulties of the people of Saraikela and Karswan. There are reports -- | do not know how Bahen
Abhaiji says that just six to seven per cent of Oriya-speaking people are there, | do not know that -- but | think if
somebody is interested to go into the factual details of the Census Reports, not only of 1911, 1921, 193], 195I, 1971 but
also of 1981, there it is clearly mentioned that in Saraikela block, out of the total population of 76,117 in 1971 Oriya
speaking people are 18,493. In 1981 it was 14,275. It is coming down.

In Kharswan block, out of a population of 50,109 Oriya-speaking people are 21,530. The population has grown in
1981 but the number of Oriya-speaking people has come down to 19,000. In Govindpur which is now called Rajnagar,
the population is 79,997 and the Oriya-speaking people are 16,000. The population has grown to 82,000 in 1981
and the number of Oriya-speaking people has come down to 15,722. Why is it so?

Has anyone cared to intervene, cared to inquire why the Oriya-speaking population is coming down in these two
blocks or three blocks as has been mentioned in the Memorandum? Why is it coming down and where are the
schools? There are reports that in 1947-48, there were 1500 primary Oriya schools. Have you added any one
school to that within the last 53 years of your occupation? The commitment was given by no less a person than Shri
Srikrishna Sinha, the then Chief Minister that all protection would be given to the Oriya-speaking people. Have you
added any one school? Rather a number of schools have been closed down.

Have you added a single room to the Oriya High Schools? Rather most of the schools have been dilapidated and
have been broken down. Have you added any Oriya teacher to those schools? Rather, you have put some other
teachers.

This is the basic problem which is pinching us. We are not against the creation of Jharkhand but you are not
protecting the interests of the people whom you have taken charge of for the last 50 years and they are flying away.
They are coming back to Orissa and it is a genuine demand of the people of Orissa to claim that the commitment
that you had made 53 years ago -- or 50 years ago or 52 years ago and 44 years ago -- has not been fulfilled.

*Mr Chairman, Sir, we know that in this House we will not get justice in our favour. We know that the Congress
Government hatched a conspiracy against us about 50 years ago in an unjust manner. Seraikela and Kharsuan
were forcibly taken away from us. No attention was paid to our genuine argument and submission. A great injustice
has been done to us.

* Translation of the speech Originally delivered in Oriya.
HATYRT HEISH : 3@ 30 Hehofs B IMUB! U & o/ A= Fe ft arern ared &

SHRI BHARTRUHARI MAHTAB : Sir, | will take just one minute and not more than that. Today, the only claim that
we have is: please give us a forum so that you can listen to our cause. You are just rushing through the Bills. You
have rushed through the Chhattisgarh Bill; you have rushed through the Uttaranchal Bill and today you are rushing
through the Jharkhand Bill. Where is the scope? We do not have time to say all these things. That is why, | am
again pleading before everyone. The Congress Party has not issued a whip to vote in favour of this Bill. But how
many Congress Members are here now? They have attended the all-Party meeting in Orissa and passed a
Resolution in the Assembly. But we have only two Members of Congress from Orissa now. | do not know what they
are going to do. ...(Interruptions)

ETaf HEl™ I @t ot @ 3 oy dret w® € o A
SHRI K.P. SINGH DEO (DHENKANAL): You do not bother about us, you think of your Party.

SHRI BHARTRUHARI MAHTAB : The Congress and the B.J.P. are all-India parties as Shri Mulayam Singh Yadav
has said. When you think of the nation, you think differently; when you sit in a State, you think differently. Why is
this dual policy? This is a question which you have to answer to the people of Orissa.

Sir, with these few words, | conclude.

SHRI KHARABELA SWAIN (BALASORE): There is no question of any dual policy made by the BJP in Orissa. Our
Party also passed a Resolution to carve Vidharbha out of Maharashtra. But since this Resolution was not passed
unanimously by the Maharashtra Assembly, we had to abandon the idea. Just like that though we want Saraikela



and Kharsuan, we also want this Bill to be passed. ...(Interruptions)
MR. CHAIRMAN : Please sit down. Nothing will go on record.

(Interruptions) &€, *
* Not recorded
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19.52 hrs. (SHRI P.H.PANDIYAN in the Chair)
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MR. CHAIRMAN : Hon. Member, you are not supposed to read papers in the House.
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MR. CHAIRMAN : Let there not be any cross talk.

...(Interruptions)

st amava Aedla (ATETYR) © TA.U IE @R F U9 U §7

MR. CHAIRMAN : Shri Thawar Chand Gehlot, you are not supposed to speak like that. Please observe the rules.
Kindly do not interrupt.
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SHRI PRIYA RANJAN DASMUNSI: May | interrupt for a moment?

Mr. Deputy-Speaker, Sir, there are about 19 more hon. Members who want to speak. Even if you allow all of them
only for five minutes each, it will take about two hours from now. May | therefore request that after one or two more
speeches you may adjourn the House? ...(Interruptions) The hon. Minister of Home Affairs can reply tomorrow.
...(Interruptions)

MAJ. GEN. (RETD.) B.C. KHANDURI (GARHWAL): We can reduce the number of Members who want to speak. Or,
we can reduce the time allotted to every hon. Member.

MR. DEPUTY-SPEAKER: Shri Dasmunsi, you may kindly interact with the Minister of Parliamentary Affairs
informally and come to a conclusion. After that, | will put it formally.

SHRI PRIYA RANJAN DASMUNSI : Neither the Minister of Parliamentary Affairs nor his junior Minister is here.
Whom do | interact with? ...(Interruptions)

SHRI BASU DEB ACHARIA (BANKURA): There are about 19 hon. Members to speak and it will take three to four
hours. Let the House be adjourned after one or two more speeches. We shall continue this tomorrow.
...(Interruptions)

=t fEds= < {o#lt o | A e $1 9ue R ® 8

MR. DEPUTY-SPEAKER: It will take a minimum of three hours. If there is some sort of an arrangement by which the
time given to each hon. Member could be reduced to five minutes we can conclude this earlier than that. | do not
expect that it is possible. If some leaders and the Minister of Parliamentary Affairs interact, there might be some
change of getting the time reduced by one hour or even two hours. It can be done. Please do that.

...(Interruptions)

SHRI PRIYA RANJAN DASMUNSI : On behalf of the principal opposition party, | request the House through you
that whether the debate and the reply are completed or not we shall conclude the proceedings tonight at 9 p.m. and
start again tomorrow. ...(/Interruptions) We will co-operate with the Government tomorrow.

MR. DEPUTY-SPEAKER: May | ask the hon. Minister of Parliamentary Affairs to respond now?
...(Interruptions)

SHRI PRIYA RANJAN DASMUNSI: What | wanted to say was that there are 19 more hon. Members to speak. With
all respects, we want that each of them should speak. | want to hear them. After 19 hon. Members complete their
speeches, if the hon. Minister replies for an hour and then we take up clause by clause consideration, this will go
up to one o'clock in the morning. So, my submission is that we may conclude the proceedings tonight by 9 p.m. or
9.15 p.m. We shall finish this tomorrow. ...(Interruptions) We are co-operating. We are not objecting.
...(Interruptions) &n =rea & f% agw 9ol ey @feg| T F1 dre & wgT 2

THE MINISTER OF PARLIAMENTARY AFFAIRS AND MINISTER OF INFORMATION TECHNOLOGY (SHRI
PRAMOD MAHAJAN): The first problem with tomorrow is that we have the debate on autonomy to the State of
Jammu and Kashmir. We do not have time to spare for this Bill. The second problem is that day after tomorrow is a
Friday, the day for Private Members' Business. Then, we have a Saturday and Sunday. So, we have to use only
today to get this Bill passed and to take it to the other House.

| appreciate very much what the hon. Member has said. If he wants, | am ready to withdraw hon. Members who
want to speak from our side. But | cannot do it unilaterally.

Members representing every political party in this House have spoken. At least three or four hon. Members from
each party, represented in this House have spoken till now. If you want to move a 'closure motion’, we do not mind.



But that has to come as a consensus; and | will call the hon. Home Minister now. He will give the reply just now and
we can finish it. ...(Interruptions)

MR. DEPUTY-SPEAKER: Let me clarify now. Please do not interrupt me.

Mr. Minister, before your arrival here, | was suggesting to Shri Dasmunsi that this type of an arrangement could be
done, after having an interaction with you and with other leaders of the parties.

If you could do it, then we can carry on with this discussion by giving only five or seven or eight minutes to each
hon. Member. In the meanwhile, you can do that exercise. | wish you all the best.

Now, Shri Jagdambi Prasad Yadav will continue his speech.
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"Had language been the only consideration, then Purulia could have emerged as a much larger district
with many Bengali speaking industrial areas now in Bihar. "
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MR. DEPUTY-SPEAKER: Shri K.P. Singh Deo to speak. Please be brief.

SHRI K.P. SINGH DEO (DHENKANAL): Sir, | would not be able to be brief because we are an aggrieved party and |



have to plead before this House.

Sir, the birth of a nation is a very joyous occasion. Everyone remembers the "Tryst with Destiny' speech of Pandit
Jawaharlal Nehru on the 14t of August midnight, when the voice of a long-suffering people found utterance, not

fully but substantially. Therefore, the birth of three States in the last three days, Chattisgarh, Uttranchal and today
Jharkhand, is a cause for happiness and joy for many people.

| agree with my colleague, my former Chairman of the Standing Committee on Railways, Shri Basudeb Acharia, that
the Bill should have come through the Standing Committee.

Ever since the concept of Standing Committee has come even innocuous Bills like the Cable Television or Coal
Bearing Area Bill are not brought to Parliament before being vetted by the Standing Committee. | do not think the
Heavens would have fallen if these three Bills would have come through the Standing Committee because most of
us are committed to the formation of these three States.

| would like to pay tribute to the sustained struggle, suffering and sacrifice of the people and the leaders who fought
for these three new States. People of some of the States like Jharkhand have been waging a war since 1793, the
days of the permanent settlement. The hon. distinguished speakers have already mentioned various uprisings.
Then came Captain Willkinson who was the Administrator in the Commissioner. Then came O'Donell and many
evolutions.

I would also like to mention that it was during the time of Rajiv Gandhi that the whole thing started moving. Alot of
efforts were also made by late Rajesh Pilot for all the three States. During the time when Shri Buta Singh was the
Home Minister, there was a report called "Leading up to Jharkhand'. In that report 18 districts which are today in
Jharkhand were indicated to be infrastructurally weak. It had been pointed out in 1990. Today only justice is being
done by the creation of Jharkhand State.

| am very grateful to Shri Prabhu Nath Singh and Shrimati Kanti Singh for the impressive number of projects which
they have cited. They were all done by the Central Government and the Congress Government. Not a single thing
has happened after that. Yet it remained backward because the attention of the State Government was not there as
it should have been.

Sir, the hon. Home Minister was so generous yesterday while speaking on the Uttaranchal Bill that he came out
with a statesman like response that if Udham Singh Nagar wanted a couple of Tehsils to make it economically
viable, then he would not mind taking a fresh look and maybe two Tehsils could be added to Udham Singh Nagar
so that the sugar plantations and all that could be done. Why is this step-motherly treatment towards Orissa? What
does Orissa say? Now, hon. member, Shri Bhartruhari Mahtab, who is sitting here was three times a Congress
candidate to Parliament and Assembly. But suddenly, today the Congress has become bad for him...( Interruptions).
| did not interrupt you. You stood for Parliament and Assembly and you lost. Sir, his own adopted father Dr.
Harikrishna Mahtab was a member of the Central Ministry in 1952 in Pundit Nehru's time. But today Congress is a
bad word. But it was Congress who started this — whether it was Uttaranchal or Chhattisgarh. We have on record
Shri Digvijay Singh, the present Chief Minister of Madhya Pradesh who had welcomed it four years back during his
first tenure and not today. Therefore, the Congress has been associated with the economic upliftment of the
backward areas. It has always been mindful and concerned about the backward areas, the tribals, Scheduled
Castes and the regional imbalances. Maybe, it is not sufficient. Maybe, the successive Government which
sometimes | say the heterogeneous conglomerate of 24-Parties will do better than us. Today, | wish our brothers
and sisters in these three under-developed areas of Uttaranchal, Chhattisgarh and also Jharkhand to succeed.

| had occasion to stand up during the introduction of the Bill and oppose it at that time. Not that | was opposing the
Bill as such because my Party is committed to pass the Bill. This is a process started by the Congress Party which
is being completed by this Government and | am grateful to them. Congress Party has always given constructive
opposition or criticism. Take for example the Prasar Bharati Bill. It would not have been unanimously passed in this
House but for the support of Shri Rajiv Gandhi and the Congress Party. We were the largest Party at that time. Mr.
Deputy-Speaker Sir, you were also very much a distinguished Member of that Lok Sabha. We supported the
Information Technology Bill; so also these Bills. We have supported all good things.

Why did | oppose it at the stage of its introduction? | opposed it on one condition. Today, if Kashmir is with India, it
was after the lapse of the paramountcy on the 15" August 1947. When the then 544 rulers of Indian States had
become sovereign, they had a right to opt for Pakistan or the dominion of India. The earliest one was Shri R.N.
Singh Deo who was a Member of the First Lok Sabha and who was the grand father-in-law of the present hon.
Member Shrimati Sangeeta Kumari Singh Deo. Then there was the father of Shri Bikram Keshari Deo, Shri P.K.
Deo, who had his skull fractured at Saraikala when he went to address a peaceful meeting. Shri R.N. Deo was
lacerated in jail. So also many distinguished colleagues from here; Shri Sarangan Das, Shri Surendra Mohanty,



Shri Surendranath Dwivedi, Shri Abhimanyu Rath and many others and many MLAs.

Orissa has been a very peace loving State as my old President Shri Trilochan Kanungo has said. We are still
peaceful. We believe in the Gandhian method. When Ashoka came and pillaged us, we took it lying down and we
came up again. Chanda Ashoka became Dharma Ashoka in Orissa in the Kalinga war. We have borne all that and
we are still bearing it.

After 44 years what we are asking this Government today is to do justice to Orissa. When we had the super-cyclone
it was never declared as a national calamity although it was treated like one. For the last forty years we have been
crying in the wilderness. We are as backward as Uttaranchal or the north-eastern sector. We are continuously
ravaged by the weather related phenomena like drought, flood and cyclone. For thirty years we have been going
through this. We are chronically backward. Please treat us as a scheduled State or like Uttaranchal or hilly States.
The Planning Commission does not listen to us and somehow this Parliament has been deaf to us.

Even in terms of infrastructural development Orissa is the last in the list. In Railways also Orissa is at the last. For
irrigation purposes our requirement is Rs.3700 crore whereas we are getting only Rs.75 crore. Today in the
Question Hour the third question was my own question. The hon. Minister of Water Resources Shri Arjun Sethi is
also from Orissa and the Chief Minister of Orissa is the leader of his Party. What has the Government of Orissa
proposed to the Central Government? Only for Rs.75 crore. Why this sort of step-motherly treatment is being shown
towards Orissa?

With your permission | would only like to bring certain excerpts of what Shri Surendra Mohanty has said in a note of
dissent to the Joint Committee Report on SRC in 1956. He said:

"In the wilderness or expediency, principles fought against each other until none was left."
He was talking about the Commission and further said:

"The Commission will investigate the conditions of the problem, the historical background, the existing
situation and the bearing of all important and relevant factors thereon. They were free to consider any
proposal relating to such reorganisation. The Government expect

that the Commission would, in the first instance, not go into the details, but make recommendations in
regard to the broad principles which should govern the solution of this problem and, if they so choose, the
broad linesa€| "

But the Commission did so just the opposite. It went into such smaller details including that of Purulia, Manbhum
and Dhalbhum and because Purulia was coming to Bengal and Dalbhum would be truncated with Seraikella and
Kharswan. It is only two tehsils. Only yesterday, Shri Lal Krishna Advani said that he did not mind giving two tehsils
to Udhamsingh Nagar. Why not to Orissa which had merged with Orissa in 19477 In Merger Agreement also, in
December 1947 and upto 1949, it was administered by the Collector of Balasore. The Collector of Balasore was
looking after Seraikella, Singhbhum and Chaibasa. What was the temporary arrangement? Now, this is what Mr.
Surendra Mohanty says in paragraph 9.

"Seraikella and Kharswan were among the 25 Oriya-speaking States which were integrated with Orissa
on 15t January, 1948, pursuant to the merger Agreements signed by the Rulers of these States with the
Government of the Dominion of India on the 141" and 15" December, 1947 respectively. Thus, the
integration of these States with Orissa, indicated the awareness of the fact that the two States had
historical, linguistic, economical and cultural affinity with Orissa. The preamble of the Seraikella
Agreement runs as follows:

"Whereas in the immediate interest of the State and its people, the Raja of Seraikella is desirous that the
administration of the State should be integrated as early as possible with that of the province of Orissa, in
such manner as the Dominion of India may think fit."

Then what happened a little later?

"Soon after the integration of these two States with Orissa, a controversy was started by Bihar for
transferring these two States to Bihar. The situation was further confused by an incident of wanton firing
on the Adivasis at Kharswan on the 15! January, 1948, where they had assembled for demonstrating for
the formation of a Union of the Eastern States of Orissa and Chattisgarh Agency. Even though the matter
was closed and resjudicata for Bihar, the subsequent developments already referred to, re-emphasised
the controversy between Bihar and Orissa. In view of this unseemly controversy started by Bihar, the
Government of India appoints a Tribunal with Mr. Justice Bavdekar of Bombay High Courta€!"



Sir, | want to bring out the perfidy of the people that was responsible. | do not wish to bring in as to which
Government was there because there were not only Governments but also jurists.

"a€!.in Ministry of States Resolution No. F.2(35)-P/48 dated New Delhi, the 7" April, 1948 - to adjudicate
upon the rival claims of Bihar and Orissa, over these two States, according to the following Terms of
Reference: (1) The wishes of the people of the States (2) the historical, economic, linguistic and cultural
affinities and (3) considerations of administrative convenience. But on the 18" May, 1948, before the said
Tribunal could examine the issue and give an award, the Ministry of States, without ascertaining the
wishes of the people and their historical, linguistic and cultural affinities transferred these two States to
Bihar temporarilya€}"

These are not my words. These are the quotations from the States Reorganisation Commission and the Joint
Committee.

"&€,on the plea of lack of geographical contiguity of these two States with Orissa, as Mayurbhanj another
Orissa State, had not merged with Orissa, till then. In the meantime, on the 18t January, 1949, the State
of Mayurbhanj merged with Orissa, after which the two States of Seraikella and Kharswan established
clear geographical contiguity with Orissa. Thus, the logic of events would have been sufficient to induce
the Government of India to retransfer these two States back to Orissa. But that was not to be. A
temporary expedient has now been made a final arrangement."”

SRC also did not do so and an historical aberration to which we have been stuck illegally is holding on to the
occupied lines.

SHRI TRILOCHAN KANUNGO : All these things happened during the Congress regime...(Interruptions)

SHRI K.P. SINGH DEO : It may be. Now | do not want to raise political, debating and scoring points. Let us not
bring in as to which Government was there and all that.

21.00 hrs.

MR. DEPUTY-SPEAKER: We do not have time. Shri Singh Deo, please address the Chair. Please ignore that hon.
Member. Shri Kanungo, please take your seat.

...(Interruptions)

SHRI K.P. SINGH DEO (DHENKANAL): Sir, this Government has pledged to get back all the territory which is
under Pakistan-occupied Kashmir. It has pledged to get back all the territory of Ladhak and Akshai Chin which is
under China. May | plead with them not to allow the aggressor to enjoy the benefits any longer?...(Inferruptions)

Coming to this subject, in any case, Mr. Minister you are giving them back to Jharkhand because they are not going
to remain in Bihar. With the passing of this Bill, these two tiny tehsils, which were part of Orissa, will go to
Jharkhand. | would request the hon. Minister to kindly consider giving them back to Orissa. | met the hon. Home
Minister. He said that maybe in this Bill it may be difficult to do that. So, | appeal to him that his generosity in
granting the two tehsils to Udham Singh Nagar may be replicated by giving back to Orissa what they richly deserve.

With these words, | conclude..
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SHRI SANSUMA KHUNGGUR BWISWMUTHIARY (KOKRAJHAR): Hon. Speaker, Sir, | am very much thankful to
your honour for having given me a chance to participate in this debate and discussion on the Bihar State
Reorganisation Bill, 2000. But | am extremely sorry to go about everywhere with my head completely shaven.

My learned brother friends from the ruling side, have taken away my valuable heir, neglecting the very very genuine
and legitimate demands of the indigenous people of Assam for having a separate State of Bodoland. | lodge my
protest &4€” as a mark of strong protest -- against the discriminatory policy, attitude and approach of the Government
while going to create all these new States in India, namely, Chattisgarh, Uttaranchal and Jharkhand, neglecting the
genuine and legitimate demands of the indigenous people of Assam, and | ktonsured my head. | am extremely sorry



to say this,

However, | am pleased to plead through you, the hon. Prime Minister and Home Minister to take a similar policy
decision for the creation of the long awaited separate Bodoland on the lines of Chattisgarh, Uttaranchal and
Jharkhand. It is not a new demand which is a very very old demand and it is nearly 33 years old.

Sir, on 13th January, 1967 a Mizo delegation came over to Delhi to meet the then hon. Prime Minister, late Shrimati
Indira Gandhi to urge upon her for creation of a hill State for Mizo people. While responding to the strong appeal
made by the Mizo delegation, the then Prime Minister had assured them of reorganising Assam Federal Plan, if the
Government of Assam has not accorded to the tribal people of Assam equitable justice and protection. Since that
day onwards, the Bodo people of Assam have been keeping on launching a vigorous, democratic and peaceful
mass movement for attainment of a separate State of Bodoland.

In 1993, during the regime of Shri P.V. Narasimha Rao, Bodo people were given a political arrangement, with a
name and style of Bodoland Autonomous Council, as a result of signing of the Bodo Accord on 201" February, 1993.
But this Bodoland Autonomous Council could not fulfil the genuine hopes and aspirations of the indigenous Bodo
people of Assam. Likewise, the Ladakh Hills Autonomous Council, Darjeeling Gorkha Hills Council and Tripura
Tribal Areas Autonomous District Council also could not fulfil the genuine hopes and aspirations of the concerned
people of the concerned regions.

MR. SPEAKER: Please conclude. You have been given two minutes.

SHRI SANSUMA KHUNGGUR BWISWMUTHIARY : Yes, Sir. In these circumstances, creation of new States is the
only lasting political solution. That is why, | strongly urge upon the Government of India, through your honour, and
particularly the hon. Prime Minister, Shri Atal Bihari Vajpayee and the hon. Minister of Home Affairs, Shri L.K.
Advani to take a very very concrete and positive policy decision for creation of the much long-overdue separate
State of Bodoland on the lines of Uttaranchal, Jharkhand and Chattisgarh without any further delay so as to ensure
the question of survival and existence of the indigenous Bodo people, their safety and security and also their all-
round growth and development within their separate State of Bodoland.

1144. Sir, with these few words, | support the Bihar State Reorganisation Bill, 2000. But, at the same time, | warmly
thank the National Democratic Alliance Government and also extend my love and respect and good wishes to
my own Jharkhandi tribal brethern and other people living within the would-be new State of Jharkhand.
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THE MINISTER OF PARLIAMENTARY AFFAIRS AND MINISTER OF INFORMATION TECHNOLOGY (SHRI
PRAMOD MAHAJAN): Mr. Speaker, Sir, there are many speakers who wanted to speak on this Bill, but could not
do so because of paucity of time. | request you to kindly accept the suggestion made by them that they can lay the
speeches on the Table of the House.

MR. SPEAKER : Yes. The written speeches can be laid on the Table of the House. They will go on record.

Hon. Minister Shri L.K. Advani to reply now.
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* SHRI BIKRAM KESHARI DEO (KALAHANDI): Mr. Speaker Sir, | rise to support the Bihar Re-organisation Bill for the formation of
the Jharkhand State. This Bill was warranted because this region of Jharkhand comprising of 18 districts was grossly negelected on
all fronts political and economic. Sir, only 5% of the total land is irrigated in the Chotanagpur and Santhal Parganas. Bihar's 10%
electricity is generated from this area. But only 5% of the villages receive power. Then sir, 89% of the livelihood of the people depend
upon agriculture and only 2% has irrigation facilities of the total cultivable land, whereas North-Bihar it is 37% of the total cultivable
land. Though there is a provision in the Constitution in Schedule 5&6 Chapters, enshrined in Article 244. Article 244, envisages a
Tribal Advisory Council which came into being only in 1960 and till date no meeting or programme has been chalked out. Jharkhand is
the name derived meaning forest land and its inhabitants. So, 29.2% of total land area of Jharkhand is under forest cover and the
tribals living in these areas are solely dependent upon the minor forest produce and the forest wealth from where they meet their
livelihood. Also in this forest sector, they are deprived of the actual price of the produce as the middle-men takes the cream from the
produce. Sir, 40% of the mineral wealth of the nation is produced from this Jharkhand area. But when the question of increasing the
royalty arises, they do not get it thereby, the people working in the mines are living in sub-human conditions.

Education is the barometer of success in a democracy and this is most lacking in these areas. Sir, if you go to see the drop-out rate
among tribal children it is on the
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highest among the countries as per the statistical report of the Scheduled Caste and Scheduled Tribe Committees Report. Therefore,
the formation of Vananchal or Jharkhand was the primary objective in Clause 31 of the NDA agenda for governance. | congratulate the
Hon'ble Home Minister on this great move to give a home land to the tribals of this country and in particular, the neglected lot of South
Bihar invariably, known as Jharkhand.

Sir, I would like to throw some light on this mass struggle for tribal rights and creation of Jharkhand state. Wayback, there have been
movements known as tamar Revolts(1801 to 1820) Great Kol Insurrection (1831 to 1832) Sardari agitation (1858 to 1895), Bisa
Insurrection (1895 to 1900). Then, Sir, in democracy and Gandhiji's movements showed the way of non-violence movements under the



Borthelemen was started in 1911 and 1912. Later, it was run by Juel Lakra and Bandi Oran. They presented a memorandum to the
Simon Commission in 1929. Then, 1920, Chotanagpur Unnati Samaj was formed. No non-adivasis were there. It created a sense of
identity and also another organisation who fought for tribal rights known as the Kisan Sabha was led by Theble Oran and Catholic
Mahasabha was formed. Then, Sir, our legislatives were formed in Bihar Assembly, a resolution was moved by Devender Champya,
MLA Congress (l), to make the Jharkhand area a centrally administered territory so that step-motherly attitude to the region of
Jharkhand by Bihar could be solved to some extent. Under the banner of this movement, Assembly elections were contested and the
Jharkhand Party won 33 seats. It was the second largest party in the 1952 elections and 1957 elections. The neglect of the area drove
their leader Jaipal Singh to join the hands with congress in the year 1963. Also this move mis-fired, and Jaipal Singh left Congress.
Sir, inthe year 1967, Jansangh Party which is today BJP had started having grass-root organisations in the southern part of Bihar and
they opened their account by winning the number of seats in South Bihar. Therefore, sir, | would say that this Bill was warranted more
upon humanitarian grounds so that citizens of India who also reside in south Bihar also have a right to enjoy the fruits of democracy. It's
a welcome Bill. | don't know why our friends from BJD opposed the Bill during the introduction stage and staged a walk-out. 50 years
have passed the Oriyas in Serikela and Kharswan have been neglected because they do not speak Hindi. | hope my Jharkhand
brothers will not mis-understand me when | mention Serikala and Kharswan.

Sir I would like to again refer to Part A to the Joint Committee report has amended in Serial 3 for the territories of Bihar and Qrissa.
Sir, for Bihar, in Serial 3 it says, Territories which immediately before the commencement of this constitution were eager comprised in
the province of Bihar or were being administered as if they found part of that province. Orissa as mentioned, the territories which
before the commencement of this Constitution were eager comprised in the province of Orissa or were being administered as if they
found part of that province. So when we talk about Serikala and kharswan, the two ex-states of Serikala and Kharswan under
Chotanagpur agency until about 1960 because of administrative convenience. Then they were transferred to Orissa Agency and at
that time Lt. Governor the English Man who was a councillor and Bihar gentlemen, they all agree that it should be a part of Orissa for
years. For about the quarter century the political departments, annual Memorandum have been listing these two states alongwith other
states as Orissa States. When the issue of Serikala Sub-division and Sadar Simbhum sub-divisions arose for integration into the
State of Orissa, there was mass public support as traditionally these areas are ethnically and politically and economically associated
with the contiguity of other States of Orissa. When this problem was arose Bavdekr Tribunal was instituted to look into the dispute but
it's a tragedy. It never saw the light of the day. The matter was decided by the States Ministry only on one ground administrative
convenience and not on the ground of wishes of people of the area. During that period, there were 12 MLAs in the Bihar Assembly
from these areas and 7 expressed their desire to go to Orissa. Many of the malkins, Mundas and Headmen had sent the petition to
the then Prime Minister. Home Minister, etc. Sir as you know, the Orissa state was only created in the year 1936 as before the Oriya
population was disintegrated and were under the administration of Bengal, Bihar and CP. But the great leaders like Madhusudhan
Das and Maharaja Parlakhandu and sacrifices made by Oriya led to the formation of Orissa. Now, Sir, | shall be indebted to this
Parliament and this august House if these two Oriya pockets which by historical error has gone to Bihar may be returned to Orissa.
This only will show the magnanimity of the Bihar people and Jharkhand people.

Also | request the Hon"ble Home Minister as he has fried to resolved Udhamsingh Nagar problem by mentioning in the House that the
sugarcane belt adjoining to Udhamsingh Nagar may be acquired to make the sugar mills run in the area. Similarly, also if at a later
date within 13th Lok Sabha if such a consideration is made to amalgamate Seraikala and Kharswan with Orissa it will be a great
move of the BJP Party. Because the BJP Party in Orissa Assembly has been unanimous supporter of the resolution passed in the
Assembly. At the end, | would like to congratulate my tribal brothers and sisters and wish them all the best for a healthy and
prosperous Jharkhand. | support the Bill whole-heartedly as it is a BJP agenda for better governance and healthy democracy.

SHRI JOACHIM BAXLA : Sir, On behalf of R.S.P., | would like to express that | support the Bihar State
Reorganisation Bill, 2000, brought forward by the Home Minister.
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Dr. NITISH SENGUPTA : Sir, on behalf of the All-india Trinamool Congress we support the Bihar Reorganisation
Bill, 2000 providing for the creation of the Jharkhand State out of Bihar. This represents the fulfiment of long-
standing aspirations of the people of the Jharkhand region. We send our good wishes to the people of the new
State and also to the State of Bihar with both of whom we in Bengal have long historical, cultural and economic ties.

But we feel that the Centre must give two economic packages, one to compensate Bihar for loss of its most
economically prosperous region, and the other to help the new State stand firmly on its own footing. With this
assertion, we support this Bill.
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SHRIPRASANNA ACHARYA (SAMBALPURY):
Hon"ble Speaker Sir,

At the outset, | must pay homage to all those who laid down their lives for the cause of Jharkhand during the long course of agitation by
the Janajati and Vanavasis of the long neglected Jharkhand area. But Sir, | will fail my duty, if | don"t remember those martyrs who
sacrificed their lives and everything else while raising their protests against the great injustice done to the people of Orissa by taking
away Orissa"s integral part Saraikhala and Kharsuan. You know Sir, and the whole country knows how injustice was meted out
towards Orissa after independence during the merger of several princely States with the Indian Union.

| had already made it clear during my speech at the time of the introduction of Bihar Re-organization Bill, 2000 that myself and my



Party are not against the creation of Jharkhand in principle but we are against the negative attitude of the Central Government towards
our demand to avail this opportunity to remerge Saraikhala and Kharsuan with Orissa and thereby rectify the historical mistake
committed 53 years ago. Saraikhala and Kharsuan was not only part of Orissa but its culture, its language, its heritage and its
customs & traditions, everything is identical with that of Orissa.

Sir, what pains the people of Orissa most was the improper and biased report of the SRC which was constituted in 1953 and gave its
report in 1955. At that time States" were reorganized on the basis of language and language only. But what sin the Oriya
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people of Saraikhala & Kharsuan committed so that their demand to be re-merged in Orissa was tumned down. Was it not a double
standard on the part of the then Union Government and States Re-organization Commission (SRC). Let me remind the House that
even the recommendation of the SRC was not unanimous. Justice Fazal Ali was the Chairman of SRC, who refused to give his
opinion on the issue of Saraikhala & Kharsuan saying that, | quote "On account of my long association with Bihar, | shall not touch the
subject even with a pair of tongues. In other words | know that a great injustice may have to be done for reasons beyond my control, but
I shall not be a party to it". And Sir, the injustice was done to Orissa.

| was hearing to the emotional outburst of some of the Hon"ble Members who represent the proposed Jharkhand area and they were
ventilating their anger, hurt feeling due to the neglect and humiliation they are undergoing in the present State of Bihar and therefore
they were justifying creation of Jharkhand to get rid of all miseries. May | request those friends, to feel in the same way, about the
miseries, humiliation and systematic process of extinction of the lakhs and lakhs of Oriya speaking people of Saraikhala and
Kharsuan under the State of Bihar. | want to cite a few examples of how there has been a systematic conspiracy to downsize the Oriya
population in Saraikhala and Kharsuan area during last 50 years. The then Bihar premier on 5th June, 1948 gave an assurance to
protect Oriya language, culture etc. but government by its resolution No. 81, S.R. dated 21.6.1948 replaced Oriya language by Hindi
as its court language in Saraikhala and Kharsuan. There were more than 1500 primary and High Schools with Oriya as the medium of
instruction in Saraikhala & Kharsuan. But Oriya students were forced to read Hindi. Oriya teachers were not appointed in those
sc'/hools and every year number of these schools went down because of the anti-Oriya policy of Bihar government. Inspite of all these
atrocious activities till now, the Oriya population in that area is the highest. Some people are suggesting that the people of Saraikhala
and Kharsuan are not interested to merge in Orissa. May | sir, remind those people about the 1951-52 General Elections where Shri
Mihir Kabi, who contested from Saraikhala & Kharsuan constituency on the only issue of re-merger with Orissa, won with a thumping
maijority. Was it not the clear manifestation of the public opinion in support of merger with Orissa.

Sir, the Biju Janata Dal which is an ally in the NDA is deeply hurt with the adamant attitude of Hon"ble Home Minister on this issue.
They have not only declined to accept the justified request of the Orissa cabinet, the Orissa Legislative Assembly, the All Party
Meeting through their unanimous resolutions. They have also ignored the emotion and sentiment of the 3.5 crores of Orissa people.
Many people are asking us, the Press is hunting us, as to how and why we are opposing the Bill being a participant in the
Government. | must make it clear that we are a regional Party and it is our foremost duty to safeguard the interests of our State and our
People. We are only discharging the duty. We don"t want to cling to the power for the sake of power only. If you cant” do justice to our
People then what is the meaning of being in power. After the monsoon session of the House is over we will go back to our respective
constituencies. What answer we have for our People? They will ask us, what you have done for the cause of the State? We have no
answer. Mr. Speaker Sir, | would once again urge upon the Central Government through you to reconsider their stand and concede to
our demand for remerger of Saraikhala and Kharsuan with Orissa and make necessary amendments in the Bill in that respect.

SHRI JAGANNATH MALLICK (Jajpur): Mr. Speaker Sir, | oppose this bill, because in a democracy the legitimate demands of the
people should be duly honoured. But in this bill the aspirations of the people of Saraikhala and Kharsuan who have been demanding a
merger with Orissa has not been reflected. The people of Orissa also have been demanding a merger of Saraikhala and Kharsuan
with Orissa and this has not been duly taken care of while drafting this bill. In 1951-52 elections, Mehir Kabi contested for Bihar
Legislative Assembly from Saraikhala and Kharsuan constituency on the specific issue of the merger of Saraikhala and Kharsuan with
Orissa and he got elected to the Bihar Assembly. After these two princely states were temporarily merged with Bihar in 1949, there
was a tremendous resentment in Orissa and the Orissa Assembly passed a resolution in 1953 demanding a merger of Saraikhala
and Kharsuan with Orissa. Again in 19586, there was a revolt in Orissa against the recommendations of the SRC and it resulted in loss
of life and property. In 1992, the Orissa Assembly passed a unanimous resolution for the merger, now a few days back, the Orissa
Assembly passed a unanimous resolution again for the merger basing on all party decision in Orissa and the Government of Orissa
has submitted a memorandum to the Government of India demanding the merger of Saraikhala and Kharsuan with Orissa. All these
popular demands had been ignore by Gowt. of India while drafting this bill for creating a new state "Jharkhand" from out of Bihar, this is
undemocratic.

Sir, in 1949 these two princely states were kept under Bihar temporarily, because there was no geographical contiguity between
Orissa and Saraikhala, Khaursuan, because the state of Mayurbanj was not merged with Orissa by that time. But after the state of
Mayurbanj got itself merged with Orissa, there was no lack of geographical contiguity with Orissa and at that point of time Saraikhala
and Kharsuan should have been merged with Orissa. But this did not happen. Since both Orissa and Bihar wanted to establish their
claims over Saraikhala and Kharsuan, the Government of India set up a tribunal with Justice Bavedkar of Bombay High Court to
enquire and report. The terms of reference of the tribunal was;

1. To make its recommendations after taking into account the wishes of the people of the states

2. Their historical, economic, linguistic and cultural affinities



3. Consideration of administrative conveniences

But the tribunal could not commence work because the Bombay High Court did not spare the services of Justice Bavedkar for the
purpose. At that point of time, Government of India took a wrong decision and allowed these two princely states to merge with Bihar,
this was done perhaps under pressure because Dr. Babu Rajendra Prasad who belong to Bihar was then the President of India.
Since that time people of Saraikhala and Kharsuan and the people of Orissa have been agitating for the merger of Saraikhala and
Kharsuan with Orissa. But it has not been considered and the legitimate demand of Orissa has been ignored. As a result, the people
of Saraikhala and Kharsuan have been refused their constitutional rights to get their children educated through their mother tongue,
that is Oriya. Besides, due to ill treatment, the Oriya speaking population of Saraikhala and Kharsuan has come down and their
economy has been crippled, unless Saraikhala and Kharsuan are merged with Orissa the Oriya culture, tradition and language will
continue to be under threat to decline. Therefore | oppose the Bill and at the same time | request the honourable Home Minister to
agree to refer the Bill to join select committee for wider consultations.
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|, foeft ft o & 2, W gga S A Sue 9wl o, afe fER @ A A e yde @t ok der 6 wwelE o ww € ofed faER
wg a fafta Ry & g @ siv fer v @t ey Rl SF i @t g8 @ degel @ | g fie oft |, @rqE oft 7 s
ot ari <uff| # g Be wear € 5 fieR o @ g g9 U €, vter a1 T &) e wwn ¥ gue 40 wfaffy €1 e | o g e
3R ST fER I A W@, @ BR-VIC AW T A, I WA GHl Awdr of F el seEihe apfafad 78 @, o1 i 3Tt srenien € %
FARI AW &A1 ARy — HUTed BT A9y F1 =M, AR BT I8 g7 AMRY, B0 Bl ¥ a1 =AMy | LH-YH | o 3vvmad b
R w3 o, R S w7 A T b S @9, 39 SR i § 6 aw S g amssfRd € 3w fravaw oy ok U e St
ST & 8, S T BT HY | IHST 301 Hed 2| AR Wrg et aRaet T B, AT gawr var € 5 wrenfRme afifend o1 e
7 39 @ fog B 81 v & oy wreRna apfafad 9t famm o qu o1 S a9 9 @ ok g6 FRv AER @ S g sfegat €
# Tgm f 98 = WER @1 S@Eas! 8t 5 99 Hfegal &1 ) |

22.00 hrs

Tt FRUT A9 6 A BT IR-aR Seord R 5 91 i woft feeht gt fidme #§ T faedt o, 9w i aemo # off foredt ik wedle
sif sifergera U dor & forar f6 Ao o # ta SEiacs da W S e oife fJEr 3t famm wvm| 77 T 6 aw srds @t foe
SN Fifh A REdr o i AREs 771 & 15 o Ao [d8R Jou & = Wier 9, 98 @ 990 Ui O 8 8 S 9 5@ S dr
St 31 fAER g2, IEe! SISl S I g B 7 Ul A o 38 fF g R D U9 Fol A v aRem [ SR ou gamed 9
3R FE1 918, ¥% Had! 3281 gl g0 Hf IR o IR a Bier 1w 7 2o} 9gd a871 URY 1 98 SIS SR A1 reuad ey Sl Biel aqy
&l €, TgT g1 Ue¥ 2| TS T IUETPpd AMAE ARES H WIEl & ol T U I HAHH P TS, THD! qgd [ongy &1 G @ o
R g1 fire gonm on @ it Swet Ay HfoTsal w9 7€ off | axga s St 7 wE HEr 5 S Ty g9 9§ Big 4t 8 ot g
aEHTE B o 2, W fRet @ aran 9 @1 e oft q@n = @1 ge gor e i E enft afed o w9 et 99 @1 o wA @t A
Ao € o U B @ Hew O @ oot TqE A 1% e @t TR 7 € afce e W gaa @1 ¥ geR § 9REs U 9]y a9 @
a1 FEs ue B oy o e S Y o 491 @ ot 2

A R Jrad [ ARES T DI ATOME! TEI T AT /D W o 7l DIt 13€] ( HauE)

t arer o1 an=Erft @ e #9 FE, =1 98 g SugE T 81 dfeT 98 WR R g 81 5@ AR I G © Al S 9 SYE |t
Tl B ST B, S HE & qifE Y S 9@l B A B T8 AR e $I geol gt F G wwar g 6 o R wrds aw @
frmfor 8 w81 2 SR Ra® BIRuT 31791 STerv-37er Redl #, §91 Ui RIS 9=al & #9 § Ub ggd g9 g 2, d Aren g 6 Iud 9 uxfiae &t
T ol Hej 7€ He g1 i e SeRige i gREs &1 S US1l §9 QM1 U@l B a1 Sl S ST 8, SHS BT 31 39D
A Seerrd, Gt 3R Il B U @& O |l$ W, SHS BRI I &7 B Sar H HEg & ufy ggd A IrHE B, 89 Faw! aare
Feft| g0 geft B A B Y UH AR YA: HE AN A UH-31 O 9% ¥ &, S adl &) e ¥ @ s | &€ ( sagm)



it wrTgEn WX AATRE | o gt aer @ o e R o
a€| ( Zaur)

st drer U1 FTEAIT(l ¢ TR SN @& $ dgeil ¥ IREeen iR @xwat &1 s fman) F smue wor siex dowv A T A1) IO T a1
R g g on & wer 7 ok T il 3 fierey 37 Rt & wlka fEn @1 &7 smar e Reriargees @five @t Rud <wft fd s
I 9 Q@ W T FE1 T AT A SEB DI el S ATEN| THST HIRVI AT & {6 I$E1 B Tl Bt A8 gRON ¢ {6 TH FHI TAN 1Y
T §AT| T8 Fee Remirgsee &g 7 1932 & (& 3. S Had 31 RAIE &1 HeW aix TR fan 5 a8 w sfya aft @ 2
Afert Sfin it @ 2 ge oft 7w S fege on, @w it @ wiar TR e RiRee w1 g v it R Riwae @ ot saw
ST ® fem # g B 9o Rad T a1l 3= 7w fofa I5va€] ( Zaa)

SHRI PRABHAT SAMANTRAY (KENDRAPARA): Sir, you will have to see the background. Unless you see the
background, you cannot assess the report and say that it is right.

it @rer T At @ # wESTE A, g3 g € R/ g TRl o1 AR &1 w81 o1, 7@ 7% ard oS oft ofk va.dhy. o dHfmwr
a4 gU T dEl o1 {6 Beitee, SuNdd AR wRds, 3 i @ anx # g el 7 wfier fhar 8 ue oW wenfa 99 ueEl 7 € iR
BN HHIE T8 2] dAfp (HARH. & §HT | ddx $g (el wHE & o weenedt @1 e g9 vare wrell § e g3 21 8 waed A
Fel o 52 VT Ugel SR MR AT §AT| 3R I 7 At foran Wy o S &1 FRIR0T <1 Uodl & @ 3N # 3% & @Y, SHD Tl
T DTE BT TRl 2| S # HENTG BT BHeA], AT, U@, ARG W TE 29 FHaTl A U W B Whell & 6 7@ @ & W o &
<ifeh ot el oY Hug # 3w wedfa fFeior & & foy v ad@ oraarn qen| # 3a+ € &8 Odhal § 5 avds w9 39 9 3k eREe
3k s<t &l 95 o ... (erau)

At qERa smard e B W oft o gon @

SHRI L.K. ADVANI: Please Basudeb Acharia ji, | am not yielding. This is a matter pertaining to the representatives
of Orissa.

e ark # § =g 5 TR @ ARAR ok S @ TR 35 R 3¢ g Pea @, B tRa & aga a2 oRare T | o @
PR AT AR ST A

SHRI K.P. SINGH DEO: Sir, may | interrupt you for a second?
Sir, Saraikela and Kharsuan were two States that were merged. So, it is on a different footing than others.

SHRI L.K. ADVANI: | know that. | am aware of these dimensions also. You mentioned about paramountcy. Let it not
be forgotten that we do not regard Jammu & Kashmir a part of India only because Maharaja Hari Singh signed it.
Technically, it is true.

FART 9 39 WG ¢ 5 SoFftmett w8 & a1 o o) ik & wermn A R w9 s=gic oife e arsa faram @ @8 &ffed,
PIACICIel HRd T REd a9 T1| @f 89R T8f ) S6 99g & HuHE], SH 99T B WOR A $el 6 SHae HeRel & @gd $e W
=] R BN R @ 8, o € e, d angm 5 st o o wfafe wwen €, wfafafy Heen & e € @ R e ey el | o € 9 A
AR 6 a8l B Sl Sl sl 8, Sl g8 B Sar B g 2, @8 M w2 6 79 9w HER &1 e €1 g7 98 ufhm e &
Wmaﬂimmﬁwélwmaa@ﬁgaﬁaﬁWﬂ#%éﬁﬂﬁrmﬁﬁaﬂﬁasﬁémﬁqﬂ?ﬁmﬁ
fire 7w e @ gfay o ik e R 21 o SRor e &1 ot 8 9% Ue Uee B § S9 wme Aeayul " § 6 st
IS At @ € SR IH THY TR BIE UM g, A SH ARl w9 @ 51 wear a1 I weed d99] AMd § =wal o, B g
Tl | SHH B WROR AT AR HR [BN, 3@ Bl

¥ e € 5 79 s W 39 T wE & A Rraft ad B TE € ST o e @Rt 9 TEvr B0 A e aga et @
F v ypR | fiF A TR §9 7PR 3 Aeayrl FEEe Tk oo §9 HHE 1 TP TOR & 8o PR 51 1 ve &1 wefie, e R
SoriTet 3R 3 FRES TG &1 T FY @ 8| ggd-agad aae|

MR.SPEAKER: Now, | will put amendment nos. 1, 3, 10, 4, 5, 6, 18, 9 and 17 moved by Shri Varakala
Radhakrishnan, Dr. Raghuvans Prasad Singh, Shri Basudeb Acharia, again by Shri Basudeb Acharia,
Shri Prabhat Kumar Samantray, Shri Ramji Lal Suman, Shri Trilochan Kanungo, Shri Prassana Kumar
Patasani and Shri K.P.Singh Deo respectively, to the vote of the House. The amendments wereNos.
1,3,10,4,5,6,18,9 and 17 put and negatived.

MR. SPEAKER: The question is:

"That the Bill to provide for the reorganisation of the existing State of Bihar and for matters connected therewith, be
taken into consideration. "

The motion was adopted.

MR. SPEAKER: The House shall now take up clause-by-clause consideration of the Bill.



The question is:

"That clause 2 stand part of the Bill."
The motion was adopted.
Clause 2 was added to the Bill.

Clause 3 Formation of Jharkhand State

1. vepEw v (e (Qurell) o wEIgE, F qEE wed
93 2, UfaT 31 T2 32,

(11)

SHRI JAGANNATH MALLIK (JAJPUR): | beg to move:
Page 2, lines 27 and 28, -

for "Singhbhum (East) and Singhbhum (West)"

substitute "and Singhbhum (East)" (12)

MR. SPEAKER: Shri K.P. Singh Deo, | think you are not moving your amendment No. 13.

SHRI PADMANAVA BEHERA (PHULBANI): | beg to move:
Page 2, lines 27 and 28, -

for "Singhbhum (East) and Singhbhum (West)"

substitute "Singhbhum (East) excluding Seraikella (ST) Assembly Constituency and Singhbhum (West) excluding

Kharsawan (ST) Assembly Constituency." (36)

MR. SPEAKER: | shall now put Amendments No.11, 12 and 36, moved by Shri Raghuvansh Prasad, Shri
Jagannath Mallik and Shri Padmanava Behera respectively, to the vote of the House.

The amendments nos. 11,12, and 36 were put and negatived.

SHRI PRASANNA ACHARYA (SAMBALPUR): This is injustice to the State of Orissa. In protest, we walk out of the

House.
2212 hrs
(At this stage, Shri Prasanna Acharya and some other
hon. Members left the House.)
MR. SPEAKER: The question is:
"That clause 3 stand part of the Bill."
The motion was adopted.
Clause 3 was added to the Bill.
Clauses 4 to 39 were added to the Bill.

Clause 40 Distribution of Revenue

S1. YgEy waE fdE (dunel) : srme wEEy, § WE SR § -



T3 9, UfdT 17 ¥ 19 & WH R

"40. 7 AT B fAER iR FRES Ire-arET T B fg WRUM B T 275 B wTid DT HY R TS AEH B 3{W B
RreiRe s & forg wer wmem; &k 1 Q1 ot @ st wgufy g fw smEh At RreRe w FefRa fan s ik @ o R s @t
e o 2t 2, Ul ey gR1 Hiw & orede 280 & N W T oA F ey W e fER T @ €33 o wn A
faEr 3k s At &1 ofw TR Ay A, St 7w S TR, s@enlRa war”

uferenfia fear Sme| (30)

MR. SPEAKER: | shall now put Amendment No.29, moved by Dr. Raghuvansh Prasad Singh to vote.
The amendment no.29 was put and negatived.
MR. SPEAKER: The question is:
"That clause 40 stand part of the Bill."
The motion was adopted.
Clause 40 was added to the Bill.
Clause 41 Application of part

1. vy waTe (e (danel) : sreme wEIGE, F awaE e g
73 o, UfRT 30 W 32 B WM W

"(4) fa<fm snfaEl ok IRET & 9 $ IR F DIy [Gag oM FHsi] B g @ fEA S, SEe s # fiEe swan wEew @
TS Hi ST H ST ST BT HS AR SR AFA F1 Hvig qt <@l B aremas gl

sftreernfia fsa sl (30)

MR. SPEAKER: | shall now put Amendment No.30, moved by Dr. Raghuvansh Prasad Singh to vote.
The amendment no.30 was put and negatived.

MR. SPEAKER: The question is:
"That clause 41 stand part of the Bill."

The motion was adopted.

Clause 41 was added to the Bill.

Clause 42 Land and goods
1. vepEw v e (Qrell) ;s wRIgE, F qEw wed §
U3 9, ufdd 38 & 42 &1 @ fFan A (31)
U5 10, Uk 4 9 7 & WIH W) --
"(3) TR iR AT B Bt ¥ R deR, Rt afteeRe T, fremr fieR e W ¢, e Tt @ de Rl A sk
T AMES & MR W QUi fhy i ST <HT ueg el \enfa @ wuen &Y, Ay s wewfa T 8@ a1 Q@ W &Y gwvad! oAl A
T Frat @ srger fenfor fapar smomm St s wmgel faver @ fog st R s i

afereenfia fEram sl (32)

MR. SPEAKER: | shall now put Amendment Nos. 31 and 32 moved by Dr. Raghuvansh Prasad Singh to vote.
The amendments were Nos. 31 and 32 put and negatived.
MR. SPEAKER: The question is:

"That clause 42 stand part of the Bill."



The motion was adopted.
Clause 42 was added to the Bill.
Clauses 43 to 45 were added to the Bill.

Clause 46 Investment and Credits in certain funds

<l vegaw vt e (durefl) @ sreme weIqy, § qEw o g
93 10,
4fd 41 &R 42 & ¥ R FrafaRea afirenfia R Sme—-

"oy g 5 e fIeR v @t snver wea FfY @ fey o @femEt § eRa siefoet fra @3 & &9 qdadt gt d soredt o &
TEAPA I &3 H Py 10 2@ & gura § IRad ol & " o & s (33)

MR. SPEAKER: | shall now put Amendment No.33 moved by Dr. Raghuvansh Prasad Singh to vote.
The amendmentno. 33 was put and negatived.

MR. SPEAKER: The question is:

"That clause 46 stand part of the Bill."

The motion was adopted.

Clause 46 was added to the Bill.

Clause 47 A ns liabiliti f nderakin
31, veEw ware (e (durel) ;@ sreme wEeE, F awaE e g
73 11,
dfd 19 ok 20 B FermT R fFr=ferRaa wftrernfa sz sy,
" T @1, R T & Rl aftrfSas @ sttenfires Suwy & et onf&t ik il & oo @ FeaRer e srem den femm
faer T @t g snfRmt o I Swradt wwal @ e S ergura # waifird @v Ry wmdd R st # <1 Ul gN qEeidd TowerAt T
qd facfz af & femm feew oo & o¥ R Aeax woa o sifter o 81 Soadt o snfRat o TRt & wee § s Q@ Av g o
HT &R BT & Al S STRad A9 gRI ST Ia+il gfergfed 1 et fraen g8 oo g7 W | &1 wra ) @ 21" (34)

MR. SPEAKER: | shall now put Amendment No. 34 moved by Dr. Raghuvansh Prasad Singh to the vote of the
House.

The amendmentno. 34 was put and neagtived.
MR. SPEAKER: The question is:
"That clause 47 stand part of the Bill."
The motion was adopted.
Clause 47 was added to the Bill
Clause 48 Public debt
°1. Yeaw wEre (he (durell) | s wEey, § g o §
q© 11,
ufat 24 3 27 @ I O FrefaRed wikteenfia fmr s -



"frem fIER I & A% #u1 AR A wn o FEd ({9 @ de @ g 9 S wER gR Pl W16 R Ry s ((16)
11 -
Gfdd 24 I 27 @ ¥ 9X AT F--

"48 (1) faer fiER I B Ae Fo1 ok A @ Wt fiE S e @9 @ S 1@ gern O swadt o & @i Freafalaa S @
TTfre fpy i -

(®) 3R e o =01 oM@l dle @ @t I T - R = e 3t 78 2 e aw b@a: e 1@ StRadt 159 &1 g g ar
TN S AT I AW BT TS SO

(@) afe freft < ko1 srerEr & @ B A TR IRAST W g B 0 7 et aW S a9 B A9 & BT @ Al gHA 9T
@ @1 S T @ de 99 rurd # e S al @ Tt aRES @ o g gen &, yfora fpam gl

(M) afe foet el o1 sreqEn @t @ B A et fEr wREeT W @y T B 1E 2 @) SHE S i @ a1 v ® @ S
srqura # e e e & qdadt &= it 9 91 I01 51 Swded o &3 # g Ao R e g, qwifa e smemi

Tg 7% 6 a1 47(1) # Scoifad IRE & Fidew o0 @& forg ST FRER §N U 9K s Y B g e Bl @1 g fear seam
R B R R SUaE 8 T8 AR Iuad bl R, SUER (1) B SYEH] & R MA@ B qHTOE B rgura § ufergRa @t
smoeftl" (35)

MR. SPEAKER: | shall now put Amendment Nos. 16 and 35 moved by Dr. Raghuvansh Prasad Singh to the vote of
the House.

The amendments Nos. 16 and 35 were put and negatived.
MR. SPEAKER: The question is:
"That clause 48 stand part of the Bill."
The motion was adopted.
Clause 48 was added to the Bill

Clause 49 Floating Debt

@1, veEy gwTe fhe (durel) ;e wEey, F aE e §
s 12—
9fdT 14 ¥ 16 @ ¥ 9 FrfefEa aforenfaa e sme -

"foreft T SEHH @ g @l @ AU & YUy @ @ forg Wt fay T fanft ot SuR @t aEd fAER I @ 1 Sxad! wwal
fAER ok sIRER & dtw Frafaftea e & g R s -

(@) It 4 SuR &t Wd fet faffee waem & fay @ &1 7w 2 Rfas am gof w9 @ et ft g Sgad Iy &1 a1 g @1, o Hdfod
IR I AW &I |

(@) FfE T IuR & A e W& yEeE & fog 2@ @1 1 2 et | SE1 I B ISuEEl B AT gorl 8, o Haf qiii i et
BN FHA WA A B I F ST Al B e s e sme|

() afe & SurR ot b faedt fafafde @ & fog =g =€ # 18 8 @ ddfta i <=1 ool & dta St srgura ® yafora fea e,
o arqura # e Re ¥ qdadt &= gf =1 wogl & swaea wowdEl § o Ao Prw fey g gt (19)

MR. SPEAKER: | shall now put Amendment No. 19 moved by Dr. Raghuvansh Prasad Singh to the vote of the
House.

The amendment no. 19 was put and negatived.
MR. SPEAKER: The question is:
"That clause 49 stand part of the Bill."

The motion was adopted.



Clause 49 was added to the Bill
Clauses 50 to 52 were added to the Bill
Clause 53 Pensions
31, ey wuE e (durefl) @ o welqy, # S B §
96 12,
Ufdd 34 & wyETa Frefefaa sfa-vermfaa fvar s (-

"t W = QErfEit @& wrel § HJdta i@ onedt o & Svddl & omuR W ol 9@ 3 W i@l A {gEa € A wwfia e
smaar " ((20)

MR. SPEAKER: | shall now put Amendment No. 20 moved by Dr. Raghuvansh Prasad Singh to the vote of the
House.

The amendment nos. 20 was put and negatived.
MR. SPEAKER: The question is:
"That clause 53 stand part of the Bill."
The motion was adopted.

Clause 53 was added to the Bill

Clause 54 Contracts
31, veEw guTe (e (darel) e wERy, J aRE e §
73 13,--
ifdd 4 @ T FreafaRea sfa:zenfa o sy -

"Rg FE R & SuEwr (1) @ we (W) § e gt ok e St srqua & ywifva Py Srdd e 1 SoRadt Il g sE@egd
wgEEl 7 qd af # freme feR v @ R ok v o # sife el (21)

MR. SPEAKER: | shall now put Amendment No. 21 moved by Dr. Raghuvansh Prasad Singh to the vote of the
House.

The amendment no. 21 was put and negatived.
MR. SPEAKER: The question is:
"That clause 54 stand part of the Bill."
The motion was adopted.
Clause 54 was added to the Bill
Clause 55 Liability in respect of actionable wrong
<1, vepw e fhe (durefl) ¢ s e, 4 wE a
I3 13,--
ifd 22 @ T Fefafad sfa:zenfa faar s -

"ig ¥e 5 we (@) § 7o fffde W afim saad Il & fa S srgua A gwfora e i R ST Il 3 sEaed Il § 0d
T # faern fER T & & 3R e o # e faan &1 (22)

MR. SPEAKER: | shall now put Amendment No. 22 moved by Dr. Raghuvansh Prasad Singh to the vote of the



House.
The amendment no. 22 was put and negatived.
MR. SPEAKER: The question is:
"That clause 55 stand part of the Bill."
The motion was adopted.
Clause 55 was added to the Bill
Clause 56 Liability as Gaurantor
S1. vegaw st fhE (daref) @ sreme wEIqE, # qew o g
93 13, UfdT 23 & 31 @ ¥ W FeafaRead wiwenfaa fear sng -

"56. it fia R & 8% deat e T W et REdFa weert ArnEd, A, e, wHwen sear oy afdd @ ff sRe @ ar A s
TTfRIETe & 9 # ST & Je 9§ -

RS T & @d ¥ g, ol Sl 96 Sad! I BT B, 3R

(@) faret ar < &, wRfae: fawr I o1 e WY FE & QA & SoRadt a7 el wfa @ sl g s -
(i) afe 7e <rfi@ s forg MRS & 7 8, & Rl v Swadi I50 & wues F AW gn & @1 W TS F1 i@ I I &1 8l

(ii) = #¢ o arfi, R wdy § TR A T & ¥ 2wl B wael B e g @ Gt TG W S A @ O O F 9w
arqure # st fan e R srqara 7 @ e @/ S sl B @ e 21

(i) % foreht ot it @ R W & A @ E &, Rt B Pk e e T 4 o R TR @ S v A @
It orqura # ywifora faman smem R srgua # a9 7 gdad gt 7 S vl @ asgeEt § o g g ey g E (23)

MR. SPEAKER: | shall now put Amendment No. 23 moved by Dr. Raghuvansh Prasad Singh to the vote of the
House.

The amendment no. 23 was put and negatived.
MR. SPEAKER: The question is:
"That clause 56 stand part of the Bill."
The motion was adopted.
Clause 56 was added to the Bill
Clauses 57 to 60 were added to the Bill
Clause 61 Certain expenditure to be charged on
Consolidated fund
31, vy gars fhe (Qunel) s wERE, F awE e g
UG 14, ufeRT 13
@ gyare, e aRenfa e s -

"(2) FIRES T B ST B YA SRAd! [{ER T A 1w dhe B w9 A WRa @t wiea By @ e are S w9 A H R vur @t
I SUART HIS A

(3) U IIREs v & wHY [@a & forg Ara @it At Y 9§ 59 9 79 1w ae aRs wuy 3t i S @ S|
(4) feer w0 = waEifte fes woy @t fEd ge@ &t sl @ifd s S=i avar | 90 e e sk 10 wRra wWemer e &t



st (41)

MR. SPEAKER: | shall now put Amendment No. 41 moved by Dr. Raghuvansh Prasad Singh to the vote of the
House.

31, YepEw wwTe (hE © e WEIqy, ' e dat ¥ g6 R W A AT wean sea€ ( aur)

Ppax Ay HE @ 729y, 39 W Ad QAo & Afgl S AR @8R 1 B 31 9red § S T8, Tg uar g wmema€| ( auH)
A HEIQY AT B[N W W H @ <l

Far sifeety (i 78 I [eR ok s & WA &1 Hare € g WA Qe & e mia€; ( eaur)

par Jfaey e @ o o @i 3 {E) 9 & g e 2, I 98w A F@e & | |1 B aifeq 3€) ( Zaum)

MR. SPEAKER: You can see the result for yourself. It is very clear. Your claim for a division is unnecessary.
...(Interruptions)

MR. SPEAKER: You are unnecessarily wasting the time of the House.

...(Interruptions)

31, YeEw wEe (e @ ot "oy, A% T e 21a€) ( aum) w e o 9@ €1 7w faw fakea R gan 218€) ( =@am)

par Ay fag : e 7eIgy, T W Aa Qe w91 <fifg | 30 ot ) A7a Qe s fifig ok orR wRer @t Hwn wre & @a€ (
aT)

MR. SPEAKER: Knowing full well the strength on both sides, you are asking for a division. | think, this is a waste of
the time of the House. It is already 10.30 p.m. now.

...(Interruptions)

Pz Ay fhE @ 2 w5 Sft @59 & iR °on a & @ER & & s 3€| ( Z@EuE) #Egy, 39 Had R A4 [queE & A €] (
Zaur)

S1. YeEy yae (e @ sema S, e @ e 91gh st st S

5€) (2 TW W eNTET FRheR BRYGE, (2

MR. SPEAKER: | agree that it is your right. But you can see the result for yourself. It is very, very clear.
...(Interruptions)

MR. SPEAKER: Dr. Raghuvansh Prasad Singh, please understand. Knowing full well the presence of hon.
Members on both sides of the House, you are wasting the time of the House by unnecessarily asking for a division.

...(Interruptions)

SHRI BASU DEB ACHARIA Sir, even if a single hon. Member asks for a division, it has to be granted.
...(Interruptions)

SI. vEy wHE fHE @ 7 {ueE g9 e 21a€) ( aur) 37 Fam w8 ge g arden 2 18€) ( ZagE) sue wer | gl drel
218€| ( =aum)

Ppax Jradw (8 : 985y, v IoEas @l 3t giT @ 6y g8F aRes g o1 164 i 218€) ( =aum) aft ' IRa &1 s
THE dIEd & df AT e H#Al off Fad @ 3ieR "yon o & feR @ e g @@ few <18€] aumE)

MR. SPEAKER: Shri Akhilesh Singh, you are not understanding the position. You can see the strength on both
sides of the House.

...(Interruptions)
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SHRI BASU DEB ACHARIA : Sir, even if a single Member asks for a division, division should be allowed.
...(Interruptions)

MR. SPEAKER: Please do not waste the time of the House like this.
...(Interruptions)
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THE MINISTER OF PARLIAMENTARY AFFAIRS AND MINISTER OF INFORMATION TECHNOLOGY (SHRI
PRAMOD MAHAJAN): Sir, we will stand up if it is necessary. Under the proviso to rule 367 (c), you can ask us to
stand up. We are ready to stand up. ...(Interruptions) sm @3 a5 BHe & AforgIa€] ( Zaur)
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SHRI BASU DEB ACHARIA : Sir, | am on a point of order.

MR. SPEAKER: What is your point of order?

...(Interruptions)
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SHRI BASU DEB ACHARIA : My point of order is under rule 367. It is said here in 367 (3) (a):

"If the opinion of the Speaker as to the decision of a question is challenged, he shall order that the Lobby be
cleared. " ...(Interruptions)

DR. RAGHUVANSH PRASAD SINGH : Sir, the proviso to Rule 155 says that if a Member requests that any clause
or schedule or any clause or schedule as amended, as the case may be, be put separately, the Speaker shall put it
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...(Interruptions)
SHRI KHARABELA SWAIN : Sir, | would like to read out proviso to Rule 367. It says:

"Provided that, if in the opinion of the Speaker, the Division is unnecessarily claimed, he may ask the Members who
are for 'Aye' and those for 'No' respectively to rise in their places and, on a count being taken, he may declare the
determination of the House. In such a case, the names of the voters shall not be recorded. "

Sir, you can give the opinion now that the division is unnecessarily claimed. You can give your ruling. There is
absolutely no doubt that they are unnecessarily claiming it. ...(Interruptions) Sir, you can see the last proviso to
Rule 367. It is very clear. ...(Interruptions) Sir, we are prepared to rise in our places and you can count. They are
claiming division unnecessarily. They are trying to settle political scores. It is already 10.30 p.m. ...(Interruptions)
Only for that reason, they are demanding division. It is unnecessary. ...(Interruptions)
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MR. SPEAKER: Dr. Raghuvansh Prasad Singh, the second proviso to Rule 155 and the proviso to Rule 85 (2)
provide that if a Member requests that any amendment be put separately, the Speaker shall put that amendment
separately. It only says this much. Accordingly, your amendment no. 41 has been put separately, as desired by you.
This should satisfy you. Even if we put it for division, it is very clear as to what would be the result. The division is
being unnecessarily claimed.

...(Interruptions)



SHRI BASU DEB ACHARIA : Sir, please see Rule 367. ...(Interruptions)

MR. SPEAKER: Shri Basu Deb Acharia, you can see proviso to Rule 155 and Rule 85 also.
...(Interruptions)

SHRI BASU DEB ACHARIA | have seen, Sir.

...(Interruptions)

MR. SPEAKER: Once again, | am appealing you, Shri Raghuvansh Prasad Singh. The Rule is very clear. What
would be the result, is also very clear. Please do not waste the time of the House.

...(Interruptions)
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SHRI RUPCHAND PAL : Sir, | am on a point of order. Please see Rule 367 (3). It says:

"(a) If the opinion of the Speaker as to the decision of a question is challenged, he shall order that the Lobby be
Cleared.

(b) After the lapse of three minutes and thirty seconds, he shall put the question a second time and declare whether
in his opinion the 'Ayes' or the 'Noes' have it.

(c) If the opinion so declared is again challenged, he shall direct that the votes be recorded either by operating the
automatic vote recorder or by using, &€|"

MR. SPEAKER: But here, the situation is different and it is very clear.
SHRI RUPCHAND PAL : Sir, it is the right of the Member. You can see rule 367. ...(Interruptions)
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SHRI VARKALA RADHAKRISHNAN : | do agree that it is very late and it is very embarrassing to take vote etc., at
this time. But the Member has a right to demand vote....(Interruptions)

MR. SPEAKER: But it should be a reasonable demand.
...(Interruptions)

SHRI VARKALA RADHAKRISHNAN : | agree that it should be a reasonable demand. There is a proviso in Rule 367
which says that if it is unnecessarily challenged, the Chair can ask the Members to stand up and then
decide....(Interruptions)

MR. SPEAKER: If the Members stand, then who will form the majority?

...(Interruptions)

SHRI VARKALA RADHAKRISHNAN : | agree with you. But it should not become a precedent....(Interruptions)
MR. SPEAKER: Standing is not possible.

...(Interruptions)

SHRI VARKALA RADHAKRISHNAN : Sir, in certain cases the majority is easily decided. The Member has that
right....(Interruptions) The Member has the right to register in the record as to how he has voted in a particular
matter. That right should not denied to the Member. ...(Interruptions)
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SHRI VARKALA RADHAKRISHNAN : It should never become a precedent. ...(/nterruptions)
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SHRI PRAMOD MAHAJAN: Sir, | am referring to page no. 829 of Practice and Procedure in Parliament of Kaul and
Shakhder, which says that the Speaker has to see that the Division is not claimed unnecessarily. Frivolous
requests for the

Division have been disallowed by the Speaker. My request is that if you think that this demand for Division is
unnecessary and frivolous, then you have a right to decide.

DR. RAGHUVANSH PRASAD SINGH : It is not unnecessary.
SHRI PRAMOD MAHAJAN: The Speaker should decide it and not you.

Sir, if you think that this demand is frivolous and unnecessary, then you have a right to reject it. | request you to
give the ruling....(Interruptions)

SHRI RUPCHAND PAL : Sir, if the Member wants to record in the proccedings as to how he has voted on a
particular question, then he has the inherent right to demand for a Division. The Speaker may accede to the
request of the Member if the matter is important and the general consensus in the House is in favour of that. So, it
is the inherent right of the Member to demand for a Division.

...(Interruptions)

SHRI VARKALA RADHAKRISHNAN : That inherent right is there....(Interruptions)

MR. SPEAKER: There is one more provision. Shri Radhakrishnan, please take your seat.
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MR. SPEAKER: Shri Akhilesh, please take your seat. You are speaking without reading the rules.
Rule 367(3) is very clear about this. It says,

"(3) (a) If the opinion of the Speaker as to the decision of a question is challenged, he shall order that the Lobby be
cleared.

(b) After the lapse of three minutes and thirty seconds he shall put the question a second time and declare whether
in his opinion the "Ayes' or the "Noes' have it.

[c] If the opinion so declared is again challenged, he shall direct that the votes be recorded either by operating the
automatic vote recorder or by using “Aye' and "No' slips in the House or by the Members going into the Lobbies:

Provided that, if in the opinion of the Speaker, the Division is unnecessarily claimed, he may ask the Members who
are for "Aye' and those for "NoO' respectively to rise in their places and, on a count being taken, he may declare the
determination of the House. In such a case, the names of the voters shall not be recorded. "

MR. SPEAKER: | shall now put amendment No.41 moved by Dr. Raghuvansh Prasad Singh to the vote of the
House.

Those in favour may say: "Aye'.

SOME HON. MEMBERS: Aye.

MR. SPEAKER: Those against may say: ‘No'.

SEVERAL HON. MEMEBRS: No.

MR. SPEAKER: | think, the 'Noes' have it. The "Noes' have it.
SOME HON. MEMBERS: Sir, the "Ayes' have it.
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MR. SPEAKER: | will again put the motion/amendment to vote.

Now, those Members who are in favour may stand up in their places.

Some hon. Members stood up.

MR. SPEAKER: Now, those Members who are against may stand up in their places.
Several hon. Members stood up.

MR. SPEAKER: | think the "Noes' have it. The ‘Noes' have it.

The amendment no. 41 was negatived.

MR. SPEAKER: The question is:

"That clause 61 stand part of the Bill."

The motion was adopted.

Clause 61 was added to the Bill.
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MR. SPEAKER: Dr. Raghuvansh Prasad Singh - not present.
The question is:

"That clause 62 stand part of the Bill."

The motion was adopted.

Clause 62 was added to the Bill.

Clauses 63 and 64 were added to the Bill

MR. SPEAKER: Dr. Raghuvansh Prasad Singh - not present.
The question is:

"That clause 65 stand part of the Bill."

The motion was adopted.

Clause 65 was added to the Bill.

Clauses 66 to 70 were added to the Bill.

MR. SPEAKER: Dr. Raghuvansh Prasad Singh - not present.
The question is:

"That clause 71 stand part of the Bill."

The motion was adopted.

Clause 71 was added to the Bill.

Clause 72 was added to the Bill.



MR. SPEAKER: Dr. Raghuvansh Prasad Singh - not present.
The question is:

"That clause 73 stand part of the Bill."

The motion was adopted.

Clause 73 was added to the Bill.

Clauses 74 to 77 were added to the Bill.

\

Clause 78

MR. SPEAKER: | think Dr. Raghuvansh Prasad Singh is not present to move his amendment to Clause 78.
The question is:

"That clause 78 stand part of the Bill."

The motion was adopted.

Clause 78 was added to the Bill.

Clauses 79 to 92 were added to the Bill.

The First Schedule was added to the Bill.

Second Schedule

Amendments made:

Page 25, -

for lines 28 and 29, substitute -

'(2) after entry "176-Katoria", the entry "177-Chakai"

shall be inserted"; (43)

Page 25, -

for lines 31 and 32, substitute -

"(D) against serial number 30, after entry "171-Sultanganj”,

the entry "173-Dhuraiya" shall be inserted". (44)

(Shri L.K. Advani)

MR. SPEAKER: | think Shri K.P. Singh Deo and others are not moving their amendments.
The question is:

"That the Second Schedule, as amended, stand part of the Bill."
The motion was adopted.

The Second Schedule, as amended, was added to the Bill.
Third Schedule

Amendment made:

Page 32, -



after line 16, insert -
"8. Shri Praveen Singh". (45)
(Shri L.K. Advani)
MR. SPEAKER: The question is:
"That the Third Schedule, as amended, stand part of the Bill."
The motion was adopted.
The Third Schedule, as amended, was added to the Bill.
MR. SPEAKER: | think Shri K.P. Singh Deo and others are not moving their amendments to the Fourth Schedule.
The question is:
"That the Fourth Schedule stand part of the Bill."
The motion was adopted.
The Fourth Schedule was added to the Bill.
The Fifth Schedule to the Tenth Schedule were added to the Bill.
Clause 1, the Enacting Formula and theLong Title were added to the Bill.
SHRI L.K. ADVANI: | beg to move:
"That the Bill, as amended, be passed.”
MR. SPEAKER: The question is:
"That the Bill, as amended, be passed.”
The motion was adopted.
MR. SPEAKER: The House stands adjourned to meet again tomorrow, the 3" August, 2000 at 11 a.m.
2245 hours
The Lok Sabha then adjourned till Eleven of the Clock
on Thursday, August 3, 2000/Sravana 12, 1922 (Saka).



